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(2) A copy each of the following
Notifications under sub-section
(3) of section 8 of the Cinemato-
graph Act, 1952:—

(1) The Cinematograph (Censor-
ship) Fifth Amendment Rule,
1966 published in Notification
No. GSR, 235 in Gazette of
India dated the 12th February,
1966.

(ii) G.S.R. 236 published in Gazette
of India dated the 12th Feb-

1967. [Placed in Library.
See No. LT-6017/66].

12.11 hrs,
DEMANDS FOR GRANTS—contd.

MINISTRY oF PETROLEUM AND CHEMI-
cALs—contd.

Dr. U, Misra (Jamshedpur): We
submitted some adjournment motions.

Mr. Speaker: [ have not allowed

it . . . (Interruptions).

(Kalahandi): The
has threatened to

Shri P. K. Deo
Chief Minister
resign.

Mr. Speaker: They can write to me.
Now, we shall take up the discussion
of the next item. There are still 4
hours and 5 minutes for these
demands. That means these demands
would .onclude at about 4.15 p.m.
today. Shri Mohan Swarup—absent.
Shri Kashi Ram Gupta . .. (Inter-
Tuptions).

Shri Kashi Ram Gupta (Alwar):
Sir, my first observation on this report
is that this has been prepared in a
very rough and inlly
about oil, the estimates do not show
how we could arrive at the correct
For le, they say
about the public sector refineries that
the tota] tonnage that would be avail-
able in the year 1968 may come to
roughly 12 million tonnes. The esti-
mate for the private sector at present
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is 8.2 million tonnes. The Minister
should let the House know how he
expects the private sector to expand
before 1968. About Cochin refinery,
nothing is mentioned whether there
will be collaboration with any foreign
firm or not. Similar is the case with
Haldia. In the absence of complete
and full facts and figures it is very
difficult to arrive at correct conclu-
sions. The policy of the government
should be that the private sector
should not expand much more than
the public sector. But the pace of the
public sector does not show any results.
Now, I come to the distribution
system of this oil. Black marketing
is going on in the light diesel oil and
in the crude oil. It is not an ordinary
black market; black marke'ing is to
the tune of 30-40 per cent above the
price fixed by the government and
the company. Day light black
marketing is going on. It has become
a chronic disease and I want to know
whether the Minister has taken any
serious step to stop these malprac-
tices. As this oil is used by the small
industries and cultivators it is they
who suffer most and the hon. Minister
shoulq look into this.

Then there is the question of petrol.
Indian refineries are functioning in
such a way that there is an imbalance
in their production; petrol is in
excess. The Government has not
given any indication as to how it is
going to deal with this extra produc-
tion of petro], because the mare we
produce, the greater wil] be the
quantity of petrol, and by ‘he end of
the fourth Five Year Plan this
problem may become enormous.
Therefore, the Government should
give a clear indication as to how they
are going to deal with thig prcblem;
if they can find an export market for
it or whether they want to ccnsume
the petrol internally by having more
trucks which can be run on petrol.

Now, 1 come to the quesiion of
fertilisers. The other day. Shri K. 1.
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[Shri Kashi Ram Gupta]
Malaviya gave some information

which the Government ought to make
clear; whether the private sector
that will be allowed to run the
fertiliser factory will be in collabora-
tion with the Government or whether
it will be purely a private sector
factory of the foreign capitalists.
Another point that we have to see
here is that this is a problem which
13 not only to be seen from the point
of view of ideology. I want to know
one thing for certain; I think that
the public sector fertiliser factories
which are run up till now are having
a knowhow which is an old one, and
that is the main reason for the
higher cost of production. Therefore,
the question is whether the Minister
has been able to have this knowhow
from other countries alsp or not, and
whether Russia and such other
countries which run public sector
industrieg are able to give us such a
knowhow as wil] result in our cost
of production becoming low, or
whether it is only American capital
where advantage is taken of a high
technology and, if so. what is the
reason that our technologists have
failed to catch up to that point. That
is the main problem. Before finalis-
ing any deal in the private sector, the
Government’s duty is to let the
country know as to how far they have
failed to catch up on this technology
to that standard required. At present,
the position is that those people who
will be allowed or who will be able
to get licences up to 1967 and start
factories will be allowed to have their
prices fixed for seven years. There
is a fear.in the mind of the people
that this wil] affect our national
policy in a bad way. But 1 do not
think that that fear is based on any
valid ground. What we have to see
is, not whether this fear is based on
any ideology or on any political
views, but whether this fear 15 based
on our economic situation. If, as is
alleged, they will be able (o have a
higher rate of profit, let them have it,
but the question ig whether they will
be ab'e to plough back the capital or
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will have a free export of their
earned income to their own country.
That is the crux of the problem.
Therefore, if our agreements are such
that the flow of capital will be utilis-
ed or ploughed back in this very
country, then, there can be no harm
in it. But, it it is taken out of this
country, it will be a permanent drain,
and therefore, that point has to be
looked into.

Another factor that has to be
considered is about the prices that
may have an effect on the economy
in the long run. It is feared that they
wil] be able to cut down the prices
very badly and we may have to
subsidise our factories for that
purpose. Why should they cut down
the prices? What is the idea behind
it? If they have their own factories
in our land here and when our
Government is powerful enough to
see to its own legitimate interests I
do not think that that fear can be
taken as a very serious problem in
the near future. But what I want to
know is, why thig private capital has
been allowed and is asked for
instantaneously and why our policy
had to be changed after such a long
period of experience in fertilisers.
Naturally, the Government has failed
to let this House and the country
know the main reasons for this, How
are we going to catch up in future?
The question is whether the Govern-
ment is going to allow them any
patent rights here so that the process
cannot be topied by us, or, whether
there:'is no patent right and we are
able to have similar process of our
own. In the latter case, our cost of
production will also come down and
that may be a source ot help to us.
Therefore, this is a technical subject
which hag to be looked into from all
these points of view, and not merely
from the point of view that because
private capital is coming, our public
sector will be jeopardised.

Another aspect is the distribution
system of fertilisers in the country.
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At present the system is hopelss and
people have been asking for a change
in the system. 1If it is to be reorgams-
ed, naturally, we have to consult
those who are coming in for regarding
their marketing policies. The main
point is whether al] these firmg to
whom licences are given are going
to have their own pool or they will
be dealt with separately. If they are
going to be dealt with separately,
there is not much difficulty. But if
they pool together and want ‘o
threaten the public sector so far as
competition is concerned, necessary
measures wil] have to be taken, Even
then I do not think we will be able
to cope up with the demands, unless
and until we simultaneously encourage
our indigenous manuring and the gas

plant system and coordinate our
policy along with that. At pre-
sent, it is shameful on our part
that we have not been able to

work our gas plants as we wish them
to do, and we are not taking keen
interest in them. I have been to
some farms and they told me that if
the gas plant system is made success-
ful on a large scale, naturally the
demand for chemical fertilisers will
not be so much and the results too
wil] be much better, because along
with the manure coming out of the
gas plant the fertilisers can improve
the soil in a much better way than
if they are used alone. There ig the
fear that if they are used alone, they
may be in excess and the land may
be affected by chemical action.
Therefore, while considering our
fertiliser production policy and pro-
duction targets,. we must not luse
. sight of this factor of manuring. If
that system is encouraged, our fuel
problem will also be solved and we
will have manure also.

We may have the manure, but
what about our cropping? At present
people do not use the fertilisers ‘or
food production, but they use it for
cash crops. If our policy is not
linked up with the distribution for
cropping system, there will be trouble.
The minister may say this has
nothing to do with his ministry. But
my view is that fertiliser production
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is connected with both his ministry
and other ministries. So long as there
is no coordination, we will not be able
to achieve the desired results.

In conclusion, I would like to say
that if we want that our oil policy
and fertiliser policy should succeed.
we shoulq have a coordinated effort
between all the respective ministries
concerned and a plan should be
evolved out of that. That can be :he
only way to solve the problem.

Shrimati Renuka Ray (Malda): Sir
a great deal has been said about the
controversial issue of the arrange-
mentg for fertiliserg that the govern-
ment have made recently. Some time
back we realised the necessity for
creating g demand for fertilisers in
the country, a consciousness for it.
But it ijg a very tragic state of affairs
that the strategy of our planning has
been such that we have not been able
to meet that demand when it ocame.
That is Iragely because in the second
plan fertiliser production was left
out of the core. 1 do not undenstand
why we cannot have better planning.
That is one of the reasons why now
we have to go in for a policy which
is certainly ndt one which I am sure
the government iteelf would have gone
in for, but for the fact that somehow
or the other we must have fertilisers
produced in ‘this country. The pro-
duction of fertilisers in the country
is of paramount importance for increa-
sing agricultural production. Thus
we are conceding pointg regasding
fixaton of prices and distribution to
foreign private oil companies which
we should not have done. It is now
a matter of crying over spilt milk,
but I am saying these things because
the'e have come as a result of our
wrong strategy, our not having set up

fertihser plants when they should
have been, Today the need is para-
mount. The need was there even

eariier, but today we are facing 2
very difficult situation and therefore
Government ig claiming that difficult
situation as a reason or going in for
every kind of method by which more
and more fertilisers can be produced
in the country.
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[Shrimati Renuka Ray]

1 want now to refer to the very un-
happy and tragic occurrenceg that
have taken place in West Benga] re-
cently and for which, I think, the
trigger was set into motion to a large
extent due to the lack of kerosene oil
and a proper policy for its distribution
I have been round the districts re-
cently and I have definitely come to
this conclusion that it is largely due
1o the fault of the public rector enter-
prise, the Indian Oil Corporation, as
well ag some of the private sector
companies who produce oil in the
country, like Caltex, Burmah-Shell
and others, that the distribution of
kerosene oil in the country, particu-
larly in West Bengal, has gone wrong.
A wrong impression has been given—
1 do not know who ig responsible for
it, but it hag been done deliberately
it seems—that the Government of
West Bengal was responsible for this.
The distribution of oil is done by the
agents of the Indian Oi] Corporation,
which is a public sector enterprise. 1
am very much in favour of the pubiic
scctor, and I think it is very wrong
to have brought ths organisation into
disrcpute in this manner. There are
very grave allegations regarding the
distribution machinery, about tho:e
who distribute oil, about many per-
sons having made profits in this or-
ganisation, among those who are
agents for the distribution of oil.

Sir, it may be pointed out—it has
been said and therefore I want to
make this point clear—that a cir-
cula: was sent to the Government of
West Bengal about their taking some
part in the distribution of oil. The
West Bengal Government, if they
take over the distribution, must
necesarily have the agency. They
had written repeatedly for clarifica-
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tion to the Government of India
about it but had not received any
reply. As you know, the Govern-

ment of West Bengal at least has to
itg record that it does not fight shy
of rationing and distribution. Even
in regard to sugar it rationed distri-
bution of sugar a long time back. It
is not allergic as some govermnents
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may be, for going in for rationing
and  distribution. Unfortunately,
these points were not cleared  up.
Another thing that occurred was
there was, at the same time acute
short supply. It is short supply, of
course, which lead; to all these
things going wrong. What happen-
ed in January was, only 12,000 kilo-
litres of kerosene oil was given. In
February, 20,000 kilolitres were
given. This is much lower than
what the Government of India them-
selves concede they were willing to

give. In March this has come up
further, but even then it j: not up
to the quantity promised by the
Central Government,

The Minister of Petroleum and
Chemicals (Shri Alagesan): We are

just now giving 30,000 kilolitres.
Shrimati Renuka Ray: Even in
February they gave only 20,000 kil>-
litres. Even this 30,000 kilolitres is
below the requirements and what
was promised before. The Govern-
ment of We't Bengal also has come
into the picture now. They have
started coming into the picture from
towards the end of March. From lst
April they have rationed the commo-
dity and undertaken the distribution
of kerosene oil. Had it all been given
to them earlier and these points clear-
ed up in time and the supply incre-
ased then, perhaps, this sorry state
ot affairs would not have arisen. I
am one of those who condemn vout-
right violence and sabotage and de-
liberate planning for these things.
But, nevertheless, I am one of those
whn believe, and I am sure everyone
in this House believes, particularly,
the T-easury Benche-, that the legi-
timate grievances of the ptople
which arise must be dealt with as
quickly as possible and effectively.
(Intevruption). I am talking about
the sabotage that took place recently
in Calcutta. and some vother places.
These sort of thing: are to be con-
demned. But when a legitimate
discontent ariseg out of a grievance
which is not attended to on time. I
do feel that it is very necessary that
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we see to it that such things do not
happen. .

This Oil Corporation in a public
sector .enterprise and in spite of it
being so, there is still to a large ex-
tent, a lot of bureaucratic control.
What is important here is thut there
are allegations against the distributors:
I hope, Whateve: happens mow, such
distributors are :removed. Neot only
a little more: quota of *oil is given
but at least 'a minimum amount per
capita of kerosene oil should be x;m.
1 hope the minimuwm quantity prémis-

ed should be adhered to and that the *

distribution machinery, now that it
has been taken -over by -the Govern-
ment and. they have shown that it is

sble to do it as they have done im -

sugar and 4n other things, will be bet.:
ter now,

‘Now, I want to sy something about
the oil reflnery that is to be set up at
Haldia. I know that it is included in
the Plan. But 1 have heard whispers
that there is a chance that this might
be staggered. 1 would redlly like to
bring to the notice of the Minister the
very urgent mecessity of getting on
with the setting up of the oil refinery
at Haldia without any staggering or
any kind of postponement or delay
about it. The report of the working
group on ofl prices has pointed out
‘that Huzldia is one of the best and
‘the most etondmical sites for the set-
ting up-.of & ofl refinery snd T under-
stand that, once Haldia refinery js in
working order, it will more than caver
the. cost of the uneconomic reéfineries
that heve already been set up. There-
fore, on an over all basis, this public
sector enterprise ‘of oll refinerles in
that region would be a financial suc-
cegs it Haldia comes. The area which
Haldie will cover is one which has
been' called the “Ruhr” of India and
a8 such it is the spring bourd of the
petro-chemical compiex and assure its
economic viabilty. "Ax such, the Minis-
ter himself, 1 gm sure, recognises the'

weed for getting on ‘with the refinery
end T hope he will get the assistance
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T hope he Wil give

“motherty

sz

and the aid of the’ concerried Minis-
tries so that‘he can go-ahead with it
without any difficulty.

In this conrection, 1 may state that
there should he no difficulty regard-
ing the focelgn exchange hecpuse the
French as well as the Kuwait people
have agreed to supply the crude oil
op short-term crodits and this could
be covered by their own credit of
foreign exchange. Rumania has agree-
ed te put up a plant on rupee pay-
ment basis, 1 am one of those peaple
who believe that we should tut down,
as far as it becomes possible, on large
capital expenditure, But this is not
such a large one. Besides it is essen-
tial, ps I have already said, f8r grow-
th and if Haldia refinely comes up
and functions well. it will. be able to
cover the cost of the uneconomic na-
tire of the gthey refineries in the re-
glon because.of sheir wrongly selected
sites. -

1 want to congratulate this"Ministry
after having pointed out all the things
on ‘Wwhich, T hope, the Minister will
take action, for having gone ahead so
well with the ofl exploration policy.
1t has gone on smoothly on the whole
and 1 must say that the off-shore pos-
sibilitles of oil in the Bay of Bengsl
Which T uhderstand, they are how go-
ing tq explore ls romething which is
good. 1 understand that the Soviet
estimate also suggests that prospects
in 24-Parganas in West Bengal are also
good and 1 am sure the exploration
will be continued,

Onc word more sbout the Minister.
He is very able and copscentious and
f these matters
which 1 have raised here proper con-
sideration and that the things which
have gone wrong will not go wWrong
again,

M, Spoaker: Then alone he s sbl¢
ind competer.t.

Shri® V¥ gidevan “Nade (Ambala-
Yurh): Be: Speaker. 1%, &8 at 140
Jery gitsh | 1 shouls  eing a step-

ion m':ﬁﬂ?}im o this very
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[Shri Vasudevan Nair]
important Ministry. I am v.ry clear
in my mind that this Ministry should
have a Cabinet Minister to preside
over it. There are very important
policy matters. If by my suggestion
Mr. Alagesan himself gets a lift, I
would be very happy. But anyhow
the point is that the Ministry should
be looked after at the highest level.

Coming to the most controversial
issue of the time, the fertiliser con-
troversy, 1 should like to add

my
voice to the voices raised from the
other side of the House specially

against the revised fertiliscr policy.
According .to us. this revised polity is
harmfu! to us, is dangerous and is
anti-national in character. Mr. Mal-
viya who initiateq the debate was
talking about socialist principles. He
was worried that the changes in the
fertiliser policy mean a negation of
the socialist principles to which this
Government is supposed to adhere.
We are not so much worried about
that because none of us has any illu-
sion that this Government is going
to bring socialism in this country. We
never have that illusion. We will not
have that illusion in future as far as
this Government is concerned. But at
least a Congress Government was ex-
pected to withhold the national inter-
ests and from that point of view we
are really worriedq about the changes
that have taken place in the policy.

The policy initiated in the very beg-
Inning was that the fertiliser indus-
try should be totally in the public sec-
tor. Then, in 1960, they chose to
change that policy to a certain extent
Now, there is again another erosion
and they argue that because we are
in dire need of fertiliser, ag the spea-

ker who preceded me pointed out,
we should somehow get it. This is a
very dangerous argument. The Fin-

ance Minister was relying entirely on
his logic while replying to the debate
on the Budget discussion when he tri-
ed to justify this dirty deal. Now, if
that argument is taken for granted.
Where will we go? In my language
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there is a saying which ‘means: Simply
because there is dearth of women, you
do not marry your sister. That is a
saying in our language. I think the
Government should always have some
ideal before it. Even g Congress Gov-
ermment can have a little amount of
idealism before it. I think that is
very necessary. What has happened
after this? What have they gained
because of this deal? The Govern-
ment, Mr. Alagesan himself, I am sure
if “he chooses, to tell uys that even
after this policy, due to a lot of pres-
sure from the private capitalists and
from the American Government and
other agencies, even after the accept-
ance of this new revision of policy, no-
body is coming forward with offers of
collaboration, with offers of establish-
ment of fertiliser plants,

12.40 hrs.
[Mr. DepUTY-SPEARER in the Chair]

And we have our experience of Dur-
gapur and Cochin. Government wisely
took the decision to go forward with
Durgapur and Cochin fertiliser pro-
jects without this kind of foreign col-
laboration. I should congratulate the
Government on that decision and our
suggestion is, “you take that path of
Durgapur and Cochin; adhere to that
path of Durgapur and Cochin.” There
may be some difficulties but the Gov-
ernment should remember that the
foreign private capital interests and
the United States aid agencies are very
particular of getting concessions, es-
pecially in this fleld because they are
far-sighted—and our Government
should also be far-sighted—because
in a country like India, a vast country
with a rurzl population, essentially an
agricultural country, fertiliser is going
to be a gold-mine in times to come.
It is precisely because of that, they
are trying to pressurize the Govern-
ment to the maximum on this parti-
cular gcore and they are succeeding to
a certain extent. We want the Gov-
ernment to resist this pressure, stand
firm angd erect and have some back-
bone as far as thig issue is concerned.
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The real issue on which they are now
pressurizing is that of controlling the
management. The Government has a
well  established, policy of having
majority shares in industries having
foreign collaboration. I want to know
whether the Government are now
going to give in. They are really
glving in and there are reports about
that. As 7ar as the Madras projectis
concerned, the endevour of the Ameri-
can collaborators is to push out the
Iranian oil company, for example, go
that they get the real managing con-
trol of the project. Those reports are
not correct. I want to get an assur-
ance from the Minister that those re-
ports are not correct. Similarly a lot
of news is appearing about the petro-
chemical complex in Gujarat What is
standing in the way as far ag the final
agreement is concerned? On that I
should like to get an explanation from
the Minister.

Due to lack of time, I now pass on
to the next point, namely kerosene.
The kerosene crisis, I should call it,
is still continuing in gpite of the fact
that the Minister claims that the sup-
plv position is quite all right. He has
statistics to show that our demand for
the last three or four years was
200.000 tonnes and the supply has
been almost equal to the demand. It
is because of that fact, ‘be agrees that
there shoulq be control in distribution
and control in prices, but he depends
there again on the mercy of the
private oil companies. Now there Ix
a quota for different States, but the
State Governments have to depend on
the mercy of the private oil com-
panies.

Shrimati Renuka Ray: That is true.

Shri Vasudevan Nair: That is the
whole crux of the matter. So, accord-
ing to us, the Minister may not
agree, but the real solution is that the
10C should take over the entire stock
of kerosene from the foreign oil com-
panies at the ex-installation prices and
the TOC should have proper distribu-
tion machinery. As things stand at
present, the IOC is really helpless
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They did a good job last year when
the private oil companies failed the
country.

Then 1 will try to introduce a small
issue connected with this. What has
happened to the manufacture of 4
gallon tins? We have received some
reports that, as far as Cochin is con-
cerned, where the three o0il companies
are functioning, during 1965 they have
cut down very much the manufacture
of 4-gallon tins; some of them have
stopped the manufacture completely
and the tin plates which they had
from the Government have been sold
out by them to others. This will
create a lot of problems as far as dis-
tribution into the interior areas is
concerned. I should like to know
what the Government is going to do
in this regard. In Cochin itself, if the
manufacture of 4-gallon tins is
stopped completely by the private oil
companies, the problem of retrench-
ment will also arise and that would
be another headache. 1 want the
Minister to look into that question clso
and give an explanation, a clarifica-
tion, as to what is happening about
the manufacture of 4-gallon tins.

Shri Joachim Alva (Kanara): Why
so far as Cochin is concerned?

Shri Vasudevan Nair: It is there
everywhere. 1 talk about Cochin
because I come from that place.

Shri Ravindra Varma (Thiruvells):
Cochin is nearer.

Shri Joachim Alva: The CPWD does
not give petrol pump sites to the
Indian oil companies but give to
foreign oil companies.

S8hri Vasudevan Nalr; Because
there is very little time, 1 should like
the Minister to listen to some of my
questions so that I get some explana-
tions on those questions when he

replies. Here again they mainly
relate to problems concerning my
S‘ate.

1 should like to know what they
are going to do with that case of
abortion of phyto-chemical plant



10277 D.G. (1986-67)

[Shri Vasudevan Nair]
which was to come up. The Gover:-

spent Rs. 30 lakhs on that for noth-
ing.

An hon. Member: Rs. 32 lakhs.

Shri Vasudevan Nair: Can you think
of a Government which plans in such
a haphazard an irresponsible manner
that they declare that they are going
to start a plant; they acquire land;
people are evicted; about Rs. 30 lakhs
are spent and thep they find out that
that project is not feasible? We were
told in the Kerala Consultative Com-
mittec meeting that thcre may be
some other plant put up in that site.
I want to know somebhing about that
question.

What special steps are taken to
supply power to the fertiliser factory
at Alwaye? That again is a muddle.
At the time when fertiliser is so much
needed in this country, you should
know that one of our plants is com-
pletely closed down due to lack of
power and the Manager of the FACT
tells us that already ti.ey have lost
Rs. 2} crores. The factory is com-
pletely closed and the loss is Rs. 2}
crores. I want to know from Mr, Ala-
gesan as to why he could nol request
the Chief Minister of Madras, Mr.
Baktavatsalam, to spare some power
for the fertiliser plant at Alwaye. It
is not only a Kerala problem, we
want fertiliser for the whole country.
What is he going to do? When will
it reopen? Will it reopen at all in
the month to come? What are the
steps taken to implement the recom-
mendations of the Committee on
Public Undertakings to have a
research laboratory at Udhyog Man-
dal? There are a number of factories
under the aegis of this Ministry in
that particular area—the FACT, the
chemical factory and other factories.
The Public Undertakings Committec
have recommended that a research
laboratory may be established in that
area to help all those factorics. [
should like to get some clarification
on this subject.
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The hon. Minister, while replying
to some debate in the other House on
the Cochin oil refinery report, refer-
red to the question of the threat of
retrenchment of employees working in
the private oil companies. It is a
continuing problem it is not a new
matter. In the name of voluntary
retirement, so many well experienced
employees are thrown out every day
from these companies. Between 1860
and 1965, the total number of people
employed in the three major oil com-
panies came down by 253 per cent.
The Government have received a
report from the Tripartite Committee;
they went into that question. The
managements of these oil companies
have given a dissenting note and the
Minister said that it was as big as the
report itself. The Committee has
come to certain conclusions. They
have said that this has to be stopped;
this has to be put a stop to; the com-
panies have no justification for such
retrenchment because their business
has gone up; their profits have gonc
up; their marketing apparatus has
gone up and they are recruiting new
people. I should like the Minister to
tell us something about this. How
can this happen that on one side
people are retrenched and on the
other side, people are recruited?
How does this happen?

Coming to another question, is it a
fact that the Indian Oil Company
rented buildings at heavy rates of
rent in Calcutta and Bombay, for
their marketing offices? Why is not
the Indian Oil Company going in for
its own buildings? Because, we learn
—1I will stand corrected if I am wrong
—quite heavy amounts, very big sums
had been advanced by the Ministry,
maybe, by way of advance, {o ge!
possession of buildings in Calcutta and
Bombay for their offices. These build-
ings belong to private parties. In
some places the Life Insurance Cor-
poration of India has got very huge
structures, its own buildings. Is it
not possible for this Ministry to enter
into some collaboration with the Life
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Insurance Corporation of India and
get hold of some of their offices? Why
are they wasting money by paying
very heavy rents in Calcuita and Bom-~
bay as far as these buildings are con-
cerned?

-

I will now come to the Cochin Re-
finery. During the debate in the
Rajya Sabha, I am glad to see that
the hon. Minister has given certain
facts which have dispelled some
doubts and suspicions. Now, my
question is this, whether there is any
idea to increase the capacity and the
size of the Cochin Oil Refinery be-
cause the Minister sayg that each Re-
finery has to cater to g particular area.
That is the policy of the Government.
Then, what is the area to which the
Cochin Oil Refinery is expected to
cater to? I should like to know this.
Have they made any estimateg of the
needs of the petroleum products in
that area? 1 want to know whether
the prescnt capacity of 2:5 million
tons of the Cochin Oil Refinery is
enough to mect the needs of that par-
ticular area, or cxpansion jg necessary.
And then, connected with that ques-
tion, there is this aspect also. Really,
we gre all worried about the nega-
tive attitude of the Government on
the question of starting of a Petro-
chemical complex in Cochin. Now, the
expectation was this, that the Cochin
Oil Refinery will be the starting point
of a number of other subsidiary in-
dustries in that grea and that this
State which s having the acute prob-
lem of unemployment and which is
poor, will be helped by this industry.
But the Oil Refinery by itself will
employ only three hundred and odd
people and we thought that the Gov-
ernment with 3 foresight, with a heart
to see that unempolyment is removed,
with sympathetic understanding of the
problems of the State, wil] see to this
to have g Petro-chemical Complex
there but unfortunately there is no
such decision. What is the reason for
that? Is it not possible to reconsider
the position even at thig late time?
And, another question. Now, the oil
refinery will be supplying furnace oil
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for starting a thermal plant. We are
going to have, I suppose—I don’t know
Whether even that wil] come—30 m.w.
thermal plant. | don't know why the
Government should waste time on such
Petty things. Why should there be a
thermal plant less than 100 mega-
watts? And this year our power posi-
tion wag so acute that there was a 80
per cent power cut in Kerala. Many
industries are closed. Fifty thousand
workeirs are now laid off due to this
power cut. We want minimum 100
megawatt power plant. 1 wish Mr.
Alagesan will please listen to this Re-
cently, Shri K. L. Rao made a state-
ment in Kerala. He was speaking in
a press conference and he said that
we are able to start only a 30 mcga-
watt plant because the furnace oil
supply will only reach that much. I
want to have claritication from the
hon. Minister whether it is true. I hope
it is true—Shri K. L. Rao may not tell
something which is not true. But is
it not possible, somechow or other, to
supply furnace oi] from your refinery
to start a thermal plant, i.¢, a 100
megawalt thermal plant? About that
also I would like to get an explana-
tion. In the end, while winding -up, I
should again advise the Minister and
the Ministry to see that our national
interests are guarded by him and his
Ministry.

Shri T. Subramanyam (Bellary):
Mr. Deputy-Speaker, Sir, at the out-
set, I would like to make g brief refer-
ence to the work of the Oil and Natu-
ral Gas Commission that has been
carrying on geological and geo-phy-
sical surveys in the various parts of
our country. The Soviet offshore
party has been operating in the Coro-
mandal Coast and in the Gulf of
Kutch and Cambay and the French
seismographic party has been doing
the same work in Jaisalmer arca o!
Rajasthan, The preliminary search
for oil in the Gulf of Cambay is ex-
pected to be completed by the end of
this month. Investigations in the eas-
tern part of the Gulf of Cambay have
been campleted and now a beginning
will be made in the western parts
and the geologists working in this
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group are very hopeful. They are
working in the ship Mahendra and
I hope that g good find may be effec-
ted there.

Now, I shall go to the problem of
fertilisers which has been rather en-
gaging our attention in a very serious
manner. It is our duty to maximise
the utilisation of manures, organic

manures, composts, green manures
and other  available organic
manures. They have useful and

effective role to play in increasing the
yield per acre. Butif we have to effect
very impressive increases in the agri-
cultural production we must take to
the poduction and the manufacture of
these chemical fertilisers in a big way.
I have recently visited some farms
where new methods and new techni-
ques have beepn adopted and where
improved seeds were given, There was
the availability of irrigation facilities
and supply of pesticides had been
made. But fertiliserg have played the
most significant part in increasing the
yield per acre ag much as three-fold
and four-fold. Use of fertilisers has
a direct role to play, it has got a
direct " casual connection between the
application and the increcases in the
yield. And the ryots also have realised
its usefulness now. I know, several
yearg back the ryotg were rather un-
willing to use them and they had cer-
tain inhibition in the use of these fer-
tilisers. I have visited the godowns
where fertilisers were lying unused
and undisposed of. But now the an-
xiety of the farmers and the agricul-
turists to get fertilisers is so  great
that blackmarketing on a vast and ex-
tensive scale is going on. That s
known to everybody. And therefore
production of fertilisers is a ‘must’ sv
far as Government is concerned if we
have to solve the problem of the in-
adequacy of foodstuffs. During the last
fifteen or seventeen years our produc-
tion policy has failed in this regard.
The chief reason I should say, is this
that we have not paid attention to the
production of fertilisers. The original
plan target under the third five-year
Plan wag one million tons of fertilisers
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of nitrogen, but that installed capacity
was reduced to 0.8 million tong and
now at present this is only 0.477 mil-
lion tons. There are six public sector
projects and two private sector pro-
jectg with about 18,000 tons at Ennore
and Benaras. Actual production in
1965 was only 2,43,000 tons. Itis a
most regrettable and sorry feature
that from one million tons as target
the actual production last year, that is
1965, was only 2,43,884 tons.

The Fertilisers Corporation of India
has at present three operating units—
one at Sindri, Nangal and Trombay—
and we have got 3 units under imple-
mentation, that is, at Namrup in As-
sam, Gorakhpur in U.P. and Durgapur
in West Bengal. Under the fourth
Five-Year Plan the Government has
got the target of producing 2.4 million
tons of nitrogenous fertilisers. For the
public sector it will be about 1.5 mil-
lion tons and for the private sector
it will be about 0.85 million tons.
When the public sector units go into
actual production it is expected that
they wil] produce about two-thirdg of
the fertilisers produced jndigenousl!v
and about one-third will be in the pri-
vate sector. Therefore, we have to at-
tract some foreign and indigenous pri-
vate gector entrepreneur to play their
role. It is quite in consonance with the
industria] policy of the Government
of India. The initiative to start fertili-
ser factories will be on behalf of the
Governmen' in the public sector, bu.
the role of the private sector is no*
altogether ruleq out. They have also
to supplement the production of
fertilisers. Probably they will pro-
duce about a third of the production
actually.

13 hrs,

A criticism has been made that the
policy started by Shri Jawaharlal
Nehru hag been given the go-by, that
socialist principles are disappearing
gradually and that democratic social-
1sm will be a thing in name only. 1
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do not agree with that criticism. First-our country, at present, fertilisers are

ly, if our democratic socialism has to
subsist and survive, and play a role
successfully, then the problem of food
production must be solved. This is a
‘must’. If that has to be solved, we
have to produce fertilisers in a big
way and the only manner in which
we can solve this problem of fertili-
sers in the present circumstances is
by getting the know-how either local-
ly or from foreign entrepreneurs also;
we have to attract equipment and
know-how, and it is only in this way
that we can solve this problem. One
way of attracting them is by deciding,
as the Government have decided, to
give the right of distribution and also
the right to fix prices to them, It has
been feared that they will exploit
the ignorance of the ryots in this mat.
ter and they will put the ryots into
jeopardy. That is the criticism which
has been advanced. But I feel that in
the changed circumstances, if this
plan is worked out successfully and
effectively, fhen there will be no
room for such a fear for Government
themselves wil] be producing about
two-thirds of the production and
then they will also have the right to
secure on a negotiated basis 30 per
cent of the production from even
these private people. Thercfore, they
will have the bulk of the fertilisers
in their own hands to distribute, 1
expect the entrepreneurs in the
private sector also to play a wise
and intelligent role in this matter. As
compared with the present position
when there is an absolute shortage of
fertilisers and a distressing situation
is prevailing and the prices are also so
abnorma] due to the inadequate quan-
tities available, 1 am sure that in the
changed circumstances, the position in
regard to prices and distribution
would be a wise one and they will be
in favour of the agriculturists and far.
mers. Government can alsp bring
to bear their own influence in the
matter of fixing of prices and also
distribution; if necessary, they can
also import from abroad.

In foreign countries, fertilisers are
produced at a very low cost. But in

produced at an abnomally high cost.
That is because the techniques adopt-
ed are not modern and further the
units that are actually functioning
are not large-scale, In the changed
circumstances, 1 am sure thal im-
proved techniques will be adopted
which will make for production at a
lower cost and also larger units, and,
therefore, I do not see any reason
why we should entertain any fear
with regard to this changed
policy of Government to attract for-
eign and indigenous entrepreneurs to
take a more important role, and also
allow them some scope for distribu-
tion without control on the prices.

The most important thing in this re.
gard is that we should have know-
how and equipment. On Saturday,
the 9th instant, India took a signific-
ant step towards gelf-sufficiency in
fertiliser technology, under an agree-
ment signed between the Fertiliser
Corporation of India and the Italian
firm of Monticatinis; under this agree-
ment, India has secured the licence
and process know-how for the pro-
duction of nitrogenous tertilisers; the
corporation should now be able to
have their own design capacity and
provide engineering services for com-
plete production of nitrogenous fertil-
isers.

Originally, every State was expect-
ed to have an important and big ferti-
liser plant, Some ycars ago, Shri Lal
Bahadur Shastri, when he was the
Minister-in-charge of  industries—I
think that wag about a decade back—
stated at Hyderabad that every State
should have a fertiliser factory. Much
water has flowed since then in the
Jumna. Recently, in Mysore also, they -
have been trying to set up a fertiliser
factory and various stepg been taken
but every one ot these steps has not
proved effective or successful. On the
10th February, 1866, the Government
of Mysore have recommended the ap-
plication of Messrs. Duggal Enterpri-
ses (Private) Ltd, New Delhi, for
grant of a licence for a factory with
an annual installed capacity of
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6,62,000 tons. However, since this is
a recent ‘applicution, i would take
some time for the Government of
India to examine this proposal. In
the meantime, on the same subject, at
the instance of the Government of
India, a project report has also been
prepared by FACT.'I hope that the
Mysore Government will be enabled
to start this fertiliser factory at

Mangalore so that the requirements

of ferulleers may be met in that part
of the country.

Now, I would briefly refer to the
need for production of pesticides. Next
to fertilizers, application of irrigation
facilities, improved seeds and all that,
the use of pesticides at proper time
is absolutely necessary. If the plants
catch disease, and pesticides are not
available at the appropriate time, the
ryots and the farmers will incur very
great. loss, and sometimes, the whole
crop will get d d and b
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Nehry, against many odds. came to
evolve a definite oil policy for India
It way not a new thing for us to see
how attempts were made from differ-
ent quarters to sabotage the entire oil
policy, and private industrialists, both
inside and outside India, tried their
utmost to prick holes in the activities
of the publje sector. N

I don’t say that the Government has
been deviating from the accepted oil
poliey. I am just repeating the warn-
ing that vested interests both inside
and outside are very active to see
that the oil policy.is changed. Recent-
ly, we find that arguments are being
advanced that oil is very much neces-
sary for the purpose of industrial
development as ‘well as for strategic
needs and also for the delence of the

try and therefore e
with utmost possible wd make
efforts to explere oil in our own

uselqas. Therefore, I urge thig Minis-
try to go in a big way, for the produc-~
tion of pesticides, The Hindustan In-
secticides Ltd. particularly must enter
into the production of these pestici-
des in & big way and remove the
shortcomings in this regard.

Shvi R, Barua (Jorhat):: The Mi-
nistry of Petrol and Chemicals
dealg with two very strategic mate-
rials, namely oi] and fertilisers, Be-
sides, it deals also with serious policy
matters.in determining what our ap-

proach should be in regard to the pro-’

duction, distribution and pricing of
oil. This is a matter which affects our
entire economy. That being so, I do
not know why in the present set-up
of things, the Ministry has not been
entrustod to a full-fledged Cabinet
Minister. I completely agree with my
hon. friend from the Opposition who
s4id that this should be upgraded and
should be entrusted to a full-fledged
Minister. ,

In view of the importance of these
strategic materials, and also after con-
sidering the part played by the oil
magnates particularly in the Middle
East countries, our la‘e-lamented
Prime Minister Shrl Jawsharlal

y, it y even by invit-
ing foreign capital and know-how . in
any form and in any manner. That
is one side of the argument and pro-
bably it has gained a little bit of
strength in. recent months from in-
terested quarters. Therefore, I am

be possible to resist the temptation
inviting foreign capital and kwv
how at any cost by surrendering the
whole oil policy or at least allowing
a serious dent to be made in the ac-
cepted oll policy of India,

The other day I read in the papers
that, while imngunﬂnc the
Exhibiti Mr. is snid ta
have mvnad !:sso for exploration of
oil in India, I wish that that
ment, as it i{s, was not correct.
not know the comtext in which
made such a statement. But it
blanket invitation to

;
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dicating how things are being taken
advantage of by the vested interests in
the country, At least that part of the
hon. Minister’s statement has not
been properly projected in different
papers. Therefore, once again I invite
the Government to see that this oil
policy as framed is not deviated from.

Then, I come to the question of
knowhow and the capital. Dealing
with the entire spectrum of .oil indus-
try, starting from geophysical Inves-
tigation side upto the point of petro
chemical complex, certainly we need
very expert knowhow as well a3
engineering skills and materials. Iw

the initial stages it may not be possi- -

ble immediately for the Indisn re-
sources to man all thé departments.
But that does not mesa’thet in the
name of expediency we Wholesate go
over to the foreign capital and
knowhow without any econditicus
whatever. It is necessary in the imter-
ests of the country to salvage the ta-
lents available within the country in
different departments. In that regard,
I am afraid that sufficient co-ordina-
tion is not being exercised. I am sorry
to say that no attempt has so far been
made in that direction. For instance,
geophysical department plays an im-
portant ‘role in the exploration of
oil. Geophysical survey is an important
part of activity in the exploration of
oil. There is no co-ordination between
the Universities engaged in basic re
search and the Ministry of Petroleum
and Chemicals. There is no co-ordinat-
ed approach on the part of the Minis-
try of Educetion and the Ministry of
Petroleum and Chemicals to see that
the different needs of the industry
are met by the talents available in
different departments. To some extent
the Universities are engaged in funda-
mental research, because basic re-
search is a part of the applied research
and those efforts can possibly be uti-
lised in this ind y if a co-ordinated
effort is made b the ed
institutions, rticularly the Univer-
sities, and the national laboratories.
Therefore, I request the Government
1o see that this co-ordination is effect-
ed quickly. 1 know that in my State

ional
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the University has not been asked
whether Oil Chemistry is to be intro-
duced in their courses or not. That
means the needs of the country and
the needs of the oll industry are not
known to the University and the Uni~
vetsity by itself also iamot paying
any attention to it. This s an indi-
cation of the lack of co-ordination
between the Education -department
and the fndustry concerned. For the
good of the country there must be a
combined approach {n these things. As
we all know, Sir, the oll magnates, the
ofl tycoons in the Middle-East in the
recent past did havoc to the political
stability end the economic stability of
those coyntries, and those countries
are even now not able to emerge suc-
cegsfully out of those difficulties.
Therefore, I once again appeal to the
hon. Minister that these foreign colla-

‘borations should be ‘restricted to the

uimited possible extent.

Coming now to the expansion pro-
grammes, I will draw the attention of
the Mini to the expansion of Gau-
hati Refinery. From the report I find
that the expansion programme in the'
Barauni Refinery is being completed
and the contract has also been signed.
In regard to Gauhati Refinery, the
expansion programme s still being
examined although Naharkatiya pro.
duces the largest quantum of oil. In
one case the contract is complete and
in the other it is still being examined.
I am not telling this from a sense of
frustration. But, once these things are
known to the people, they are likely
to arouse some sort of resentment, I
would request the Government to be
careful to see that such things do not
hippen and the matters are expedited
as quickly as possible. My feeling is
that the contract in the case of Gau-
hati Refinery is being delayed and the
investigation is being put off not be-
cause of any lack of good intentions
on the part of Government to expand
the Gnuhati Refinery but because the
officials are not moving in the manner
required. That js my feeling and I
think that I am correct to some ex-
tent.
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With regard to the gas that is being
produced in Assam, mo attempt has
yet been made to establish industries
based on gas and oil. It may be said
from the side of Government that the
licences have been given to private
entrepreneurs but they are not com-
ing forward because of some differ-
ences with the Government of Assam
regarding some applications and all
that. It is possible to resolve these
differences across the table, consider-
ing the importance of industrialisation
of the country and such kind of argu-
ments are not good. In spite of the
efforts on the part of Government to
resolve such differences, if the private
entrepreneurs are not coming forward
to establish industries by utilising this
opportunity, then it is for the Gov-
ernment to go in and establish indus-
tries wherever it is possible in the
public sector. That is the only way in
which you canimprove the lot of the
common man in these backward areas,
because when these industries come up
they will be more labour-intensive
then capital intensive. These labour-
Intensive industries are much more
needed in areas where the eco-
nomy is very backward. There-
fore, I would beseech and I would
plead with the Government to see that
wherever such industries are not likely
to be established by the private sec-
tor the Government should go in and
establish industries in the public sec-
tor with their own money.

Coming to the question of fertilisers,
I will only point out that there has
been much controversy with regard
to the fertiliser deal with the United
Stotes of America. I respectfully beg
to differ with the opinion expressed
from the side of the Opposition . . .

Shri Vasudevan Nair: the
Congre:s side also.

Shri R. Barua: . .. also from the
Congress because the need of fer-
tilisers in our country is very great
and wec have to add in the quickest
possible time very much to the quan-
tity being produced in the country
now. I find that in Japan they consume

From
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about 22 pounds of fertilisers per acre
while we consume only 2 pounds.
That being the gap, it is certainly ne-
cessary that we should get the maxi-
mum amount of fertilisers in the
quickest possible time. Sometimes it
may be necessary to have deals when
it is not possible to produce things in
the public sector, but then I would
say with regard to the pricing policy
that Government should have suili-
cient control over it. Once you sur-
render the pricing policy to the private
interests, whether inside or outside,
with regard to a vital material like
fertiliser, we may be landed in very
serious difficulty, because the principle
on which fertiliser was being pro-
duced obviously has changed today.
Production of fertiliser will be chea-
per than what it was when we started
Neyveli, because the entire strategy
was different at that time. Therefore,
in view of the world strategy deve-
loping at the present moment of mini-
mising the cost of production, in the
near future we may be having ferti-
lisers at a low cost. Therefore, with
regard to the pricing policy I hope
the Government will take due care,
so that we may not completely sur-
render the right to the private inter-
ests.

Shri A. V. Raghavan (Badagara):
We are discussing the Demands for
Grants relating to an important Minis-
try of the Government of India.

This Ministry deals with not only
petroleum and petroleum products,
but such important subjects like fer-
tilisers, chemicals and other allied in-
dustries. The previous speakers have
spoken about the fertiliser deal, and 1
do not want to say anything on that
subject, but I want to bring to the
notice of the House through you the
sad state of the drug and pharmaceu-
tical industry in this country.

As early as 1956 the desire to develop
the drug and pharmaceutical indus-
try in this country was felt. With this
idea in view, the Government of India
negotiated with the Russians to start
the drug and pharmaceutical industry
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in this country, and finally the Indian
Drugs and Pharmaceuticals Limited
was formed, and under that company
it was decided to set up an antibiotics
factory at Rishikesh, a  synthetic
drugs factory at Hyderabad, a surgical
instruments factory at Madras und a
phytochemical factory at Neriyaman-
galam in Kerala. The previous speaker,
Mr. Vasudevan Nair, has brought to
the notice of the House the abortive
attempt made in sanctioning and
finally withdrawing the phyto-chemi-
cal factory sanctioned for Kerala, And
in doing so, the Government have
spent Rs. 33.2 lakhs, out of which a
substantial amount was spent by the
Government of Kerala. I do not know
who was responsible for this fuoiish
project being sanctioned without col-
lecting adequate materials, and how
finally it had to be abandoned. ! want
the Minister to consider this aspact
and see that a new project is sanc-
tioned for Kerala.

The triple objective of forming the
Indian Drugs and Pharmacecuticals
Limited was to provide cheap medi-
cines to the people, to provide mass
medical relief to the people and also
to make the country self-sufficient in
the matter of life-saving drugs. The
Twenty second Report of the Com-
mittee on Public Undertakings ig in-
deed a sad commentary on the work-
ing of the Indian Drugs and Pharma-
ceuticals Ltd,

I would like to invite your atten-
tion to para 38 of this report. Before
doing so, 1 want to pay my compli-
ments to the Chairman and Members
of the Committee on Public Undertak-
ings, as also the officials responsible
for drafting this report. It says:

“The prices at which drugsg are
sold in the market at present are
exorbitant. The Soviet Experts
who had examined the possibili-
ties of setting up this industry in
1956 and 1958 had commentcd
very adversely in regard to i.he
drugs prices prevailing in Ind:a.
For example, in 1958, streptomycin
was sold at twice the cost. The
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more significant example wag that
of Diamox (Acetazolamide)
which was sold at eight times the
actual cost.”

Again, it says:

“The American Senate Commii-
tee in their Report (1861) re-
garding prices of some of the
Indian drugs, stated as follows:—

‘The prices in India for the
broad-spectrum antibiotics, Au-
reomycin, Achromycin, are
among the highest in the world.
As a matter of fact, in drugs
generally, India ranks among
the highest pricel nations of the
world—a case of an inverse re-
lationship between per capita
income and the level of diug
prices.’

It is quite clear from the
above two reports that the pre-
vailing prices of drugs in ‘ndin
are very high. in certain cases
they have been artificially in-
creased by monopoly manufic-
turers, to the prevalent market

prices which are arbitrarily
fixed depending upon the gap
between availability and de-
mand. In accordance with the

aims of a welfare State all the
modern life-saving drugs
should be made avai'able at
cheap prices within the reuach
of ordinary people. It shouid,
therefore, be one of the objec-
tiveg of the IDPL to. .. ."

Mr. Deputy-Speaker: Is this Minis-
‘try concerned with these drugs?

Shri A V. Raghavan: Yes, Sir.

Therefore, I want the Ministry to
take vigorous steps to bring down the
prices of drugs and pharmaccuticals so
that the common man, the suffering
people of India, are not denied life-
saving medicines because of cxorbi-
tant cost.

Not only that. Thig vital industry is
in the hands of foreign monopolists.
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Therefore, steps should be taken to
see that this « foreign monopoly is
broken wvery rapidly.

1 want to invite your attention to
pages 3 to 5 of the report, which ends
thus:

“Thus, the Indian Pharmaceu-
tical industry has developad
without proper foundution and,
to large extent, is dependent on
imp~rt of finished drugs and
penuitimates for the production of
drugs.”

1 consider this report to be very
important. It.deals with the short-
comings of the Indian drugs and phar-
maceuticals industry, and evecy ofticer
In this Ministry should go through
this report and find out the reasons for
the shortcomings during the past ten
years,

Then 1 want to invite attention to
the location of the Synthetic Drugs
factory at Hyderabad. On page 35, the
report says:

“The Soviet Experts who visited
India in 1968 had stated as follows
in regard to the location of the
Synthetic Drugs Project:—

‘Special - attention ghould be
paid to the possibility of remov-
ing of poliuted effluents (1500
cum, per day) including 300
cum, of effluents which we
recommend should be prelimi-
narily naturalized. That is why
we recommend to put up the
plant at the sea shore as has
been done in the case of some
chemical plants in India.’"”

It further says:

“In this ’;éonnecﬁon. the Com-
mittee also came acrosg the fol-
lowing observations of the Indian
Fharmaceutical Delegation whu._-h
vis.te several countries in 1964:—

"~ «Carrect selection of sites for
chemical planty from the point
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of view of water supply and
effluent disposal facilities is of
vital importance particularly in
India where mast of the rivers
are not perennial and in the
few that are perennial, the flow
of water varieg widely from
season to season. Wrong location
in respect of these essentia! con-
siderations would seriously limit
further growth in the industrial
units besides causing several
problemg to clvic life, agricul-
ture etc’

The Committee are of the view
that the choice of the location of
the Synthetic Drugs Project at
Hyderabad was not a happy one
because the disposal of effluents
has created a very big problem for
the factory. It will also invoive
incurring of enormous expendi-
ture which could have been avoid-
ed if the Drug Projects Location
C ittee of the Planning Com-
mission had heeded the advice of
the experts.”

Even before this project was started,
the expert advice was against locat-
ing thig factory at Hyderabad. 1 do not
know why Government thought it fit
to overrule the objections and start
this factory in Hyderabad. Had this
factory been located in a place very
near the sea shore, the question of
disposing of effluentg could have been
avoided, The question of disposing of
efluents is of a serious nature. In
Kerala, in my own constituency, the
Birlag have started a rayon ' factory,
and the questh of disposing of
effluents in the river has caused seri-

- ous hardships to the people, The water

cannot be drunk, and many other diffi-
culties are felt by the peopie. There-
fore, in future, these chemical plants,
where the question of disposal of
effluents is sure to crop up; should be
started only near the sea shore. In-
stead of locating the phyto-chemical
plant in Kerala, if this project had
been located there, as there are ade-
quate | VYacilities of «disposing of
effluents, this question would not have
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cropped up. I find from the report that
lakhs and lakhs of rupecs have been
wasted on the question of disposing of
effluents

Then, 1 want to invite your atten-
tion to the surgical instrument’s fac-
tory started in Madras. I am told that
a modern hospital of the status of a
district hospital nceds 600 items of
surgical instruments, but out of these
600 items necessary even for g dis-
trict hospital, I am told that only 166
Items are going 1o be manufactured in
Madras.

The question of manufacturing all
the 600 items nzcessary for a medium
hospital should be taken up; they
should not bo content with 166 items.
From the report of the committee on
public undertakings, T find that all
these items could be manufactured
even with the ¢apital investment
equivalent to the investmert in the
Madras plant. So, the minister should
personally sce that all these items are
manufactured in Madras.

Out of 85 items nocessary for the
manufacture of synthetic drugs, only
53 are reportedly available in the
country; 32 are being imported from

abroad. I am told that lakhs and
lakhs are spent by the project in
importing raw materials. 1 urder-

stand that all these could be grown
in this country; even items iike soya-
beans are jmported. While sanction-
ing a project, nccessary planning is
not conducted to find out and locate
raw materials thay are necessary for
devcloping the industry.

1 would now refer to the Indian Oil
Corporation. I happen to be the
President of a cooperative society
dealing with the products of 10C. 1
am happy about the progress made by
fOC in the matter of refining, sales
and distribution. But there is a lot
of corruption on the administration
side of the I0OC. Very often the
installation goes dry; at other times
transport facilities are not available.
In kerala where we have got statu-
tory rationing of kerosene, we are not
detting even the minimum guaranteed
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kerosene and for a number of days
last month, keroncse was not avail-

able from the Cochin installation and
I was told by I0C that the installation

way dry. Then when a ship came,
I was told transport facilitics were
not there.  The Indian Qi1 Corpora-

tion of Cochin distributes kerosene
and other petroleum products to
Madras, Mysore and Kerala areas but
because there is no  rationing in
Madras arca and so there is scope for
black markcting in Madras, priority
is gpiven to the Madras area. In
Kerala there is statutory rationing
and ther® is no scope for black mar-
ket and so there is no such priority.
The minister should sce that the pro-
duct reccived in Cochin is distributed
equally mong Madras, Mysore and
Kerala. Wherever thepre is shortage
of kerosene, priority © is  given  to
Madras and the entire produce is sent
there hecruse of the scope for black
market. This should not be done.

Finally, I come to the retrenchment
of employees in private oil companies.
The iron imperialism of the oil com-
panies are well known. Right under
his nose in Delhi 41 employces are
kept in confinement ip airconditioned
rooms in the caltex office. 1 say
‘confinement’  because they are not
given any work. In a airconditioned
room they are provided with recrea-
tional facilities, reading papers, etc.
and are not given any work. The
company consider them to be surplus.
friend Shri Vasudevan Nair
pointed out ahbout this. The question
of voluntary retirement and ull these
schemes are bogus schemes to dismiss
the workers whom they do not want.

There i; one more point. As a result
of the commissioning of the Cochin
refineries the scope of the private oil
companies there will be reduced very
much. As a result about 700 workers
will be retrenchoag from the private
companies. The minister should pro-
vide these workers with employment
opportunities in the Indian Oil Cor-
poration. Government shouid also
take stops to see that the vast storage
and distribution facilities which these
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companieg have at present are secur-
ed by the government alorg with these
workers. With these words, I con-
clude my remarks.

Shri Ravindra Varma: Mr, Deputy-
Speaker, I risc to support the demands
of this Ministry, and I would like to
join the hon. Members who have
spoken carlier and congratulaled the
hon. minister for his quiet efficiency.
This year too has been a year of pro-
gress as far as this ministry is concer-
ned. The report of the ministry
shows that in surveys, in drilling or
exploration operations, in securing
foreign collaboration and more advan-
tageous terms, in securing crude at
more advantageous rates, the ministry
has a commendable record to its
credit.

Sir, this ministry deals with a
very vital sector of our economy; it
is one of the vital sectors that provides
the sinews of defence and industry
for our country. The need to increase
the efficiency of this ministry and to
increase the availability of oil in this
country cannot be overemphasised.
When we had corditions of near con-
flict and war with Pakistan it was
very vividly brought home to our
people that if we had to depend upon
other countries for such vital mate-
rials like oil it would not be possible
for us to prosecute our efforts for the
defence of our country with any
degree of efficiency. It is, therefore,
nocessary for us not only to increase
the refiling tapacity of the refineries
in our country and to expedite the
establishment of the refineries that
are projected in the Plans, but also
to accelerate our cfforts to reach self-
sufficiency as far a; the production of
crude is concerned.

Sir, unless we are able to achieve
near self-sufficiency in the production
and utilisation of crude and unless we
are able to increase refining capacity
in the country, it may not be possible
for us, if and when the emergency
arises to deal with the requirements
of defence and industry at the same
time. From this point of view, it is
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very cssential to see that the capaci-
ties of our refineries are fully utilised
and increased. The hon. Member op-
posite, the Member for Ambalapuzha
referred to the case of the Cochin
refinery, and the hon. Member from
Jorhat who spoke from this side
referred to the case of the Nunmati
refinery. It is absolutely mnecessary
in the interests of the industrial prog-
ress and to defence of this country
to incrcase the capacities of these
refineries. To argue that these refi-
neries are only meant to cater to
certain, regional requirements is to
ignore the total requirement of the

nation. It may be that a particular
industry or a particular reflnery
which is located in a particular

region may more easily be able to
cater to the requirements of the region
but when we think in terms of the
overall production and requirements
of the country, it is necessary for us
to take into consideration the overall
strategic requirements of the country
as a whole.

Sir, it is true that as a result of
the policies that we have pursued, the
total amount of oil that is refined in
our country has increased. It has
gone up to nearly eight million tons
in the private sector, and it is expect-
ed to go up to nearly seven million
tons in the public sector refineries,
and with the establishment of the
thrce new projected reflneries at
Cochin, Madras and Haldia, these will
be an addition of another 7-5 million
tons. °

Sir, reference has been made to the
oil policy of the Government and
some of the hon. Members who spoke
before me have cautioned the House
against what they described as a
departure from the policy which this
nation has deliberately adopted. They
have even hinted that there might
perhaps be a lurking desire in some

quarters to depart from the policy
that the nation has deliberately
adopted. I do not see anything, in

what the Government is ‘doing. which
can be described as a departure from
the policy which this nation has
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adopted. My hon. friend opposite, the
Member for Ambalapuzha, referred
to the refinery which is going to be
established in Madras. In fact the
record of this Ministry shows how in
the case of participating projects like
the refirery at Cochin and the refinery
at Madras, the investment has been
sealed down from the magnitude that
was found necessary when reflneries
were set up in Noonmati, in, Barauni
and in Koyali. In the case of the
Madras refinery, the Government's
share of the equity capital has gone
up to 52.6 per cent; in the case of
Cochin. it was nearly 34 per cent, if
1 remember correctly. The represen-
tation of the Government on the
Board of Directors 100 has increased
from five out of nine in the case of
Cochin to nire out of 13 in the case
the Madras refinery. the manag-
ing director in the case of the Cochin
refinery was to be appointed by the
collaborators wherecas in the case of
the the Madrag refinery the manag-
ing director will be appointed by the
Government. In the case of the
Cochin refinery, the foreign collabo-
rators were given the right to appoint
the agents who would be commission-
ed to obtain and import crude. In
the case of the Madras refinery. a
separate crude sales agreement has
been entered into between the Gov-
ernment and these companies on much
more favourable terms. In the case
of the Cochin refinery a guaranteed
process margin of 1.35 US dollars per
barrel of crude was assured to the
collaborating company. In the case of
the Madras refinery, po such provi-
sion for any guaranteed proccss mar-
gin exists. It can, thercfore, be seen
that in the case of Madras refinery,
there has been absolutely ‘no depar-
ture from the policy thal has been
laid down by the Government,

Shri Vasudevan Nair: What about
the proposed fertiliser plant?

Shri Ravindra Varma: I would now
refer to the question of fertilisers.
Hon. Members who spoke before me
from both sides of the House have
referred to the need to increase the
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production of fertilisers. It is true
that the target laid down for the

production of fertilisers in the third
Plan has not becn reached. The target
was one million tons. But not even
60 per cent of the target, either in
capacity or in actual production, has
been reached. It is painful to notice
that out of the six factories in the
public sector, three—the one in Sindri,
the one in Nangal] and one in
Alwaye, which together have a total
capacity of 227,000 tons, were badly
affected by power shortage. The
power shortage affected the FACT to
such an extent that there was a loss
of ncarly 2.5 crores of rupees. The
loss in production and the reduction
in the scales of production in Sindri
a -« Nargal have been referred to in
the report itself. It is a pity that
when we are so much in need of
fertilisers, and want to increase the
production of fertilisers in this coun-
try, we are not even able to utilise
the established capacity of our ferti-
liser factories.

Now, Sir, a refrence has becn made
10 the new policy of the Government
ag far as fertilisers and the produc-
tion of fertilisers are concerned. Some
hon. Members said that this was a
departure from the established policy
of Government. Some hon. Members
went to the extent of saying that this
was an anti-nationa] policy, a dan-
gerous anti-national revision of the
old policy. I want this House to
cxamine the new proposal of the
Government coolly, dispassionately
and logically. It is easy to bandy
adjectives; it is easy to give expres-
sion, to apprehensions; but. in this
House, it is necessary for us to exa-
mine and analyse the proposals of the
Government dispassionately, logically
and objectively. In what gense can
it be said that the new proposal of
the Government is a departure from
the established policy of the Govern-
ment? We have to evaluate the
policy of the Government in terms of
our requirements, in terms of the
abilities that we possess and in terms
of the basic policies and objectives
that we have adopted. Now, in the
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ambiguity which surrounded the ex-
pressions which many hon. ‘Members
unfortunately used in this House, an’
imrpression was created that a deal
has been entered into with some for-
_eign country or cartel; this is a
travesty of facts. No such deal has
been entered into by this Govern-
ment, either with a foreign concern
or witn a foreign country. There has
been no change ‘suggested in the
industrial policy resolution. My hon.
friend the Member for Ambalapuzha
referred to the fact that the industrial
policy resolution of 1956 provided
that fertiliser plants could be set up
either in, the public sector or in the
private sector. He did say that this
was unfortunate and that perhaps it
would have been bettrr if the produc-
tion of fertilisers wa; confined to the
public sector, but neither he nor even
the hon. Member for Basti or the hon.

Member for Barh who spoke on
Wednesday . last could suggest that
there was a departure, because the

industrial policy resolution itself lays
down that fertiliser plants may be set
up either in the private sector or in
the public sector. Now, when the
third Five Year Plan was formulated
and this House accepted the third
Five Year Plan  this policy was
implicitly reiterated. In the third
Plan, one can see that the majority
of new fertiliter plants was allotted
to the private sector, and the public
sector was to be responsible only for
‘the three plants that were to be set up
at Trombay, Gorakhpur and Namrup.
When the draft fourth Plan was

formulated, then too it was seen that. .

though the target was set a 24
million tons, which eventually was to
be expandeq to three million tons,
812,000 tons or 35 per cent of the
production was allotted to the private
sectop, Now, therefore, there is no
‘departure; the industrial policy reso-
jution provides for production in the
private sector; the third Five Year
Plan provideg for production in the
orivate sector. '~ The fourth Five Year
Plary or the draft of the Plan, also
provides for production in the private
sector. .
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My hon. friendg the Member for
Basti, Shri K. D: Malaviya, said that
if we surrender the right to fix the
price of fertilisers, it will be a sell-
out. Does he suggest to the House
that the Gover t has helplessl
agreed to a surrender of the right to
fix the price? What is the position?
As far as price control is concerned,
an impression is sought to be created
that for the first time the Government
is giving up the right to fix the price
of fertilisers. What Sir, is the position
in regard to fertilisers today in our
country? Apart from nitrogenous
ferlilisers all other chemical fertilisers
are produced in the private sector,
and the private sector installations
and factories and companies are free
to fix the prices of these fertilisers,
phosphatic fertilisers gnd others. All
fertilisers excepting nitrogenous ferti-
lisers, which are ‘'handled by the
Central Pool, are toddy free in the
private sector and the prices are
fixed. by the private sector companies.
Even distribution is in private hands.
There is no control even of the retail
price of these fertilisers. Therefore,
what is being done is only to extend
the practice that is being followed
in the case of non-nitrogenous ferti-
lisers to nitrogenous fertilisers as
well. To picture this as though it is
a departure, to say that it is a sell-
out, is an exaggeration. If one were
to use appropriate language, it must
be described as a travesty of truth.

Then, there is the question of the
decontrol of the prices of nitrogenous
fertilisers., This House cannot forget
the fact that even the Sivaraman
Committee has suggested that when
the production of nitrogenous fertili-
sers reaches the one million ton
mark, there should be decontrol of
prices.© My hon, friend, the Member
for Basti, Shri Malaviya, asked whe-

_ther this depontrol would not lead to

the fleecing of the consumer the
fleecing of the agriculturist. He 1is
perhaps oblivious of the methods and
mechanisms of pricing when there is

‘'no State control; perhaps he is aware.

I, as faras the production of fertili-
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sers is concerned, 65 per cent of the
total indigenous production o! nitro-
genous fertilisers will be wholly in
the public sector, if out of the remain-
ing 35 per cent that will be manufac-
tured in the private sector, the Gov-
ernment will have the option to take
over 30 per cent, and the Government
will also have the option to import
fertilisers, then it means that 80 per
cent of the total quantum of nitro-
genous ‘fertilisers produced in the
country will be under the control of
the Government. What about the
price at which the rest would sell?
How does the price mechanism work?
These private concerns have to sell
the fertiliser which they manufacture,
They do not produce so that they can
lock these fertilisers up in their
godowns and warehouses. How can
they sell if they cannot compete . . .

Shri Vasudevan Nalr: Who will
decide the price?

Shri Ravindra Verma: If the pric-
ing of 80 per cent of the indigenous
fertilisers is in the hands of the
government, private producers Will
have to compete with that price. Can
they sell their produce if their price
is higher than what is fixed for 80
per cent? It is a simple case of the
working of the market mechanism
which is understood by every student
of elementary economics. But if you
want to ignore simple facts, you can
come to different results.

It was said that the prices may be
higher than the price that obtains
today. Look at the prices as they are
today. Look at the report of the PAC
on the prices. The prices today are
much higher than the prices which
obtain in the international market. It
has been saig by my hon. friend,
Mr. T. Subramanyam, that this is
partly because Wwe use archaic
methods of production. When modern
methods of production, which I can-
not describe for lack of time, are
utilised, the cost of production will go
down. When that happens for 80 per
cent, will it not affect the competitive
cost at which 20 per cent has to be
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sold? It is very clear, therefore that
this will not lead to an unrestricted
Jfreedom for private producers to
manufacture and sell at prices arbi-
trarily fixed by them.

Sir, it was suggested that instead
of going in for the manufacture of
fertilisers on this scale, we might
buy fertilisers from abroad. There is
nothing more ridiculoug than this sug-
gestion. What is the expenditure that
this country will have to incur for
buying fertilisers? To buy 100,000
tons of fertilisers, we will need fore-
ign exchange which will be adequate
for setting up a factory which can
produce 200,000 tons of nitrogenous
fertilisers every year. Therefore, the
suggestion that we need not produce
fertilisers in this country, but should
spend valuable foreign exchange and
buy them from outside, is not a serious
suggestion which can be entertained
by this House.

Sir, for lack of time, I do not want
to deal with the other aspects of this
question, but I would certainly sup-
port hon. members who saig that the
Government must take adequate pre-
caution to ensure that the repatriation
of profits by private collaborators
does not adversely affect our economy.
This is a danger that the Government
cannot ignore. In the same way, in
allowing private companies to estab-
lish their own marketing mechanism,
Government must take adequate pre-
cautions to sce that thig does not in
any way lead to the establishment of
a strangle-hold in a very strategic
sector of our economy.

Sir, 1 shall now say a few words
about the production of chemicals.
My hon. friend opposite referred at
length to the report of the publie
Undertakings Committee. The Com-
mittee’s report refers to the sad con-
ditions that obtained and still obtain
in India as far as the production of
essentlal drugs, antibiotics, etc., is con-
cerned. During the second plan,
because the Government wanted to
promote indigenous production, be-
cause we decided that we should stop
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the drain on foreign exchange that
would result if we were to import
essential drugs, because we wanted to
make medical ‘Telie! inexpensive, be-
cause of the fact that the State itself
decided to take over part of the res-
ponsibility for providing medical relief
to the people, we decided that this
essential industry must be a special
responsibility of the Government. To
reduce the price o! essential drugs, to
reduce the enormous drain on foreign
exchange, to enable the Government
to take over a greater share of res-
ponsibility for providing medical
attention, with the help that was
readily forthcoming from the Soviet
Union, and on the basis of the report
submitted by their teams of experts
it was decided to get up the Indian
Drugs and Pharmaceuticals Ltd. But
what is the position today? Eight
years have passed alter the agreement
was entered into. Five proposals were
made. My hon. friend the member
for Ambalapuzha, referred to the fact
that the phyto-chemical project, which
wag to be established in Neriamanga-
lam, evaporated in the process of im-
plementation! Another project which
was proposeq was one for the manu-
facture of glandular products, and this
was given up, because, we are told,
a modern slaughter house could not
be set up in this country in 8 years!
Regarding the other projects, the sad
story of lack of detailed estimates, of
increasing cost of production, of a
pricing policy which does not fulfil
the objectives that were laid down
earlier, has been brought out by the
report of the Committee on Public
Undertakings,

Sir, I do not want to deal with this
at length. But, to conclude, I will
read out {wo or three sentences,—
with your permission, from the report
fo the committee, which is indeed a
revealing document, a document which
should cause much concern to the
Government. The report says:

‘“The committee regret to ob-
serve that it took the Government
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two years to put through propo-
salg which were thought of in 1956
for inclusion in the second Five
Year Plan. The projects were
thought of because pharmaceuti-
cal factories in India were pro-
ducing only negligible quantities
of drugs. Most of these factories
processed the drugs imported from
abroad. Apart from the heavy
drain of foreign exchange for their
import, these drugs were costly
and the availability was limited
owing to import restrictions.

The Committee conclude by saying:

“These  facts should have
warranted the grant of the highest
priority to the establishment of
the projects in our development
schemes since the health standards
were far from satisfactory. To
have taken ten years for the ful-
filment of these objectives when
the foreign credit was available as
far back as 1958 is a matter of
concern.”

B
The Committee was generous, and
sald it was a matter of concern. The
only way to describe it is to say that
it is a matter of shamc, which, I
hope, the Government will goon, wipe
out.

The Deputy Minister in the Minis-
try of Petroleum and Chemicals (Shri
Igbal Singh): Sir, during the course
of the discussion today and on the
last day, several members have parti-
cipated and we have benefited by
their valuable suggestions. Some cri-
ticism has alsp been made. In the
democratic process, we also learn by
criticism, but most o! it was based
on misconceptions and ignorance of
full facts. We will examine all these
things amd try to do our best. Where-
ver there is scope for improvement
and wherever we can take immediate
steps we have taken, and will conti-
nue to take these steps. My senior
colleague and myself are trying to
give a new impetus, a new dimension
to this ministry. As a result of this,



10307 D.G. (1966-67)

there has been improvement and there
will be further improvement also.

I will first take the question o! fer-
tiliser production. There is no dispute
about the fact that the inputs in agri-
culture are irrigation, pesticides
and fertilisers. So far as improve-
ment in agricultural production is con-
cerned, fertilisers will come first, be-
cause if we have to build an irriga-
tion project on a bigger scale, it takes
time, say about 5 years to develop it
to full capacity and to reap the full
benefits from it. But as far as ferti-
lisers are concerned, you can make
imimediate use of them. But putting
up a fertiliser factory means a lot of
cost, planning for so many things and
80 many problems of raw materials,
technical know-how, etc. It was en-
visaged at the beginning of the Third
Plan that the total plant capacity at
the end o! the plan would be about
1 million tons per annum and that
the production would be of about
800,000 tons per annum. But it is an
admitteq fact that we could not come
up to that expectation. There were
reasons which were not under the
control of the ministry, but beyond
its control, like shortage of foreign
exchange, etc. Still we are trying to
improve the things and by 1967, when
five more plants will be commission-

ed, namely, Namrup, Gorakhpur,
Vishakapatnam Gujarat and Ennore
Ex : the additional capacity

which is at present about 600,000 tons
per annum will go up to 900,000 tons.

14.00 hrs.

When the two projects, Durgapur
and Cochin, which have been sanc-
tioned recently, will come into pro-
duction, towards the end of 1969 they
will add a further 3,00,000 tons per
ammum, or even more, in terms or
nitrogen. Another licence has been
given for the setting up of a fertiliser
factory at Kanpur. With the coming
up of that factory, we hope, the total
capacitv by the end of 1969 will be
about 16.00,000 tons. If you add to
that the production in the few private
sector projects which are coming up
quite rapidly—here I can say that I
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myself and my senior colleague are
chasing them so that things may come
up in the time ang those who want
to put up such factories can quickly
do so, although, of course though
there are many difficulties like non-
availability of foreign exchange, non-
availability of capital goods and things
like that—we hope we will be able to
fulfil the revised targets. A point was
made by my hon. friend, Shri K. D.
Malaviya, that we would not be able
to fulfil the targets. I may say that
we are hopeful that by the end of the
Fourth Five Year Plan, the targets
which are now revised—2.4 million
tons in terms of capacity and 2 million
tons in terms of production—will be
achieved. I know it is a tremendous
task. We have to increase the pro-
duction seven-fold from what it is
today. It is a great task. But this
Ministry, with the kind cooperation of
so many workers, engineerg and admi-
nistrators and also, in the end, with
the kind cooperation of this House,
will try to fulfil this task by the end
of the Fourth Plan. From what we
call the off-take stage, we will with
the fulfilling of this task be nearing
the break-through stage by the end of
the Fourth Plan, and then a stage will
be reached where we will be able to
make all the contribution that we are
askeq to make, in terms of capacity
and production, towards solving our
food problem.

Regarding phosphatic fertilisers at
present the total installed capacity or
“under-impl tation” pacity 18
4,14,000 tons, but the quantity produc-
ed ig only 85,000 tons. The main pro-
blem with regard to phosphatic ferti-

.liser is the availability of raw mate-

rial. One is sulphur and the other is
rock phosphate. Both these things are
not unavailable not only in this coun-
try but in a large part of the world.
There is 8o much gcarcity of sulphur
that it is being controlled by a few
countries and even in those countries
by a few firms. Secondly, rockphos-
phate is imported into India mostly
from the Middle East. We are trying
our level best to roduce the consump-
tion of sulpher. With the increased
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use of other methods and with the
decrease jn the consumption of sul-
phur resulting from the development
of technical know-how—it may even
be 5 per cent, 10 per cent or 20 per
cenl—there will be a lot of saving by
the end of the Fourth Plan. What-
ever the reduced requirement of sul-
phur may be, it will be of the value
of Rs. 25 crores to Rs. 30 crores. That
is quite high. Therefore, we are try-
ing to develop the jnternal capacity
and we are also trying to develop
technical know-how in such a wuy

that the requirement of sulphur may
be lesser.

Something was

said about the
Barauni

fertiliser factory. A few
days back there was a question in this
House in regard to that. That is
under examination. The point was
inade by the hon. Member, Shrimati
Tarkeshwari Sinha. That is under
examination. In the east zone, there
is Namrup, then Sindri, then Durga-
pur, then we are proposing to put up
a ‘factory at Haldia, then there |is
Rourkela, then there is under exami-
nation the question of putting up a
factory at Talcher and then there is
Barauni. In the case of all these,
the question under examination is as
to what type of fertiliser they are
able to produce, what will be their
capacity, what will be the require-
ment in the eastern zone, how much
fertiliser is to be utilised in that zone,
whether some fertiliser has to be sent
from there to some other zone, of
what type the factories shouhd be,
whether complex type or urea type,

and so on. All these things are bei»
examined. I hope a decision will
taken soon.

Shri Barua spoke about Assam. In
Assam there is a lot of gas production
and the utilisation of gas is also a
problem. For that purpose the Oil
India and the Fertiliser Corporation
of India are conducting some techni-
cal, economic and feasibility studies
about putting up another plant in
Assam. This matter is also being
considered and T hope some decision
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will be taken soon. Regarding
Barauni I can only say that it is under
active consideration.

A point was made about the closure
of FACT or some part of the ferti-
liser factory in Kerala due to the
non-supply or short-supply of power.
In Punjab also there was some short-
age of power from Nangal. Punjab
and Kerala are the only two States
which have baseqd their entire electric
supply on hydro-electric power.
Other States have got thermal plants
also in order to supplement their sup-
ply of hydro-electric power. But
these two States have no thermal
plants. In Kerala, a thermal plant
is coming up, but in Punjab chere
is no thermal plant. That is why
there is cut in the supply o! power,
at both these places. There was some
cut even at Barauni. For the last two
months myself and my senior collea-
gue have been taking up this matter
almost daily with the Government of
Kerala and also the Government of
Punjab. We have been going to the
Ministry of Irrigation and Power and
persuading them to do the needful,
because it is in the interest of the
country that we produce moTe and
more fertiliser. If we produce more
fertiliser we save a lot of foreign ex-
change. We hope that with the com-
ing up of the thermal plant in Kerala,
things will improve. 1 cannot say
that conditions will improve totally,
but there will be some improvement.
A total jmprovement with the com-
ing of monsoons shortly and many
points were made about ferti-
liser. The main problem is of pro-
duction. If we have more production
we can solve the problem. It the
production is less, so many linked
problems crop up. When there is
shortage of supply, the problem of
transportation arises. If production
capacity is created at such a tempo
that there is enough production, then
we can solve all other problems.
Therefore, all our efforts should be to
produce more fertilisers. With ?he
setting up of more fertiliser factories,
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either in the public sector or in the
private sector, we have also tried to
lessen the forcign exchange compo-
nent. It was Rs. 13 crores and now it
is even lcss than Rs. 10 crores for
each sing'c strcam factory of the urea
type. 1t may be even less than that.
We arc also tackling these prob.ems
from our own angle. We have ap-
pointed a committee in order to assess
how far the foreign exchange compo-
nent can be reduced. That commitice
has given a good report and we have
acted on that rcport. In the cons-
truction of the Cochin and Durgapur
factories, the foreign exchange com-

ponent will be less than what we
envisaged originally.
Regarding oil, about the expiora-

tion programme of ONGC, my hon.
friend, Shri Subramaniam was very
considerate and has made a few good
remarks. The basic fact in the mat-
ter of oil production is, how much
crude oil we are able to produce in
this country. To produce crude oi: is
not an easy matter. It ig not a one
day job, that you go to one place and
get it. It requires constant work,
constant exploration, facing so many
problems. Even this year we were
fortunate enough to strike oil at
Katana. Again, there were traces of
oil found in Jambusar, which is a
hopeful sign.

Regarding production of oil in
Ankaleswar, we have only just start-
ed and yet last year we produced
about 1,950 tons per day. Now it has
gone up to 6,000 tons per day. It will
go even up to 6,600 tons per day dur-
ing the next one month or so. The
total production from Ankaleswar,
which was quite low in the begimming
has gone up to 3,36 million tons upto
the end of 1865-66. It will -go up to
its full capacity of 2.7 million tons
per annum this year. Regarding Cam-
bay and other flelds, we are making
every effort to improve them. From
Rudrasagar in Assam we have recent-
ly started supplying crude oil at the
rate of 100 tons a day to the refinery
at Gauhati. This is only a beginning.
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Oil India are developing their own
oil flelds in Assam. The company was
formed initially with one-third equity
particigation of Government. Now
Government’s share has gone up
to 50 per cent. They have made great
strides with the devclopment of their
oil flelds in Naharkatiya and Moran.

O&NGC have developed Rudrasagar
and Lakwa in Assam. These are
hopeful signs. We are developing
some more areas. Exploratory and
other drilling will be conducted in
many other areas also.

Shri K. D, Malaviya made a long
point about off-shore drilling and off-
shore oil exploration. Off-shore oi] ex-
ploration is a new ficld into which
many countries have entered during
the last 10 or 15 ycars. The most
advanced country in this fleld is USA.
Second comes USSR. Then come
Italy, England and other countries.
There are different types of explora-
tion.

As a first step we have deployed a
Russian and an Indian ship to make
some seismic surveys in the Gulf of
Cambay, and the Coromandal Coast.
The ships work for six months on the
eastern gide and the other six months
on the western side. During the mon-
soon season, when the sea is rough at
one place, survey is done at the other
place.

Last year there was a contract with
ENI for off-shore exploration and dril-
ling. The platform which was to5 be
used for exploration was damaged in
the Adriatic Sca near Bologna in Italy.
After that, ENI said that they cannot
do it. So, we are taking other steps.

For off-shore drilling there are
different mecthods. Onec is the Russian
method. They build something just
like an island in the sea with al; the
structures. Another method iz a float-
ing plaiform, We are trying to adopt
the latter method, because, the Arablan
Sea is quite rough. It is not like the
Caspian Sea which is not so rough.
We have to take into nccount
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that aspect. We could not proceed
with the work and there was
some initial delay because the
ENI platform was practically destroy-
ed. Now we are taking steps to ac-
quire another platform from some
other country. We are taking some
concrete steps.  We are doing it in
our own way. We are trying to deve-
lop off-shore drilling because we are
"hopeful that in the Indian Ocean we
will meet with success.

Another point that was made was
that Barauni refinery is not working
to full capacity, I do not know what
is meant by that. It is running to full
capacity. One unit is quite ready.
But there was some initial difficulty
regarding the coking unit. Whenever
any big plant is put up there is always
some initial difficulty, We try to im-
prove upon it during the next stage.
One unit is ready and another unit
is also setting ready. It will start
working during September of this
ycar, With Koyali and Baraunj ex-
pansion our internal production will
increase.

Shri Vasudevan Nair made a point
regarding the capacity of the Cochin
Refinery, Its capacity is 2.5 million
tons. In fact, this is the only refincry
which is going 1o have that much
capacity in the beginning. The capa-
city of Koyali and Barauni was 1 mil-
lion tons. For Gauhati it was less
than 1 million.

Shri Kashi Ram Gupta: But you
have increased the capacities of those
reflneries,

Shri Igbal Singh: We are putting
up a chain of refincries beginning from
Koyali, Bombay (of course, it is in the
private sector), then in Cochin, in
Madras, in Haldia, in Barauni and so
on, a chain of refineries. Barauni will
go to 3 million tons in one year.
Koyali will also go to 3 million tons.
So, in that context, the capacity of the
Cochin reflnery as a beginning is quite
good. I hope my hon, friend is satis-
field. Let us start it. If we feel later
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that expansion is called for, it can be
done.

Shrimati Tarkeshwari Sinha made
a point regarding the burning of
gases. Gases are always burnt in every
refinery. There is no refinery
where gas is not burnt. But we are
utilising a little bit as LPG. We are
sending it even to Patna and Calcutta.
With the manufacture of more cylin-
ders we will try to improve that and
supply it to more cities in both nor-
thern and southern India,

A point was made regarding pesti-
cides. We. admit that we have m.de
only a beginning in the case of pesti-
cides. We. are trying to improve the
production of all types of pesticides
during the year. Our main problem
here is non-availability of raw matc-
rials. We will have them when the
petro-chemical complexes at Gujarat,
Bombay and Barauni come up. By
that time we wijl have most of them
developed. Now most of the raw
materials for production of pesticides
are imported. Because of the shortage
of foreign exchange we are not able
to import those raw materials and so
production of pesticides is hampered.
We are iryig to improve the position.
We are trying to get more foreign ex-
change so that pesticide production
can be increased. We are also trying
to sce how it can be supplemented.

There are the few points that I
wanted to make,

Shri Rajaram (Krishnagiri): Mr.
Deputy-Spcaker, Sir, we are dis-
cussing the Demands of a Ministry
which, in my opinion, plays a very
important, vital and strategic role 1n
the future of industrial development
in the country. I am glad to see Shr
O. V. Alagesan, who comes from my
State having independent charge of
this portfolio. But at the same time
let him not feel shy in conceding the
reasonable and genuine demands of
the Madras State.

This year, the Oil and Natural Gas
Commission has discovered oil at
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Katna near Cambay. The Commission
has also undertaken operations near
the Cauvery basin. But over a num-
ber of years, we see that the work
goes on at a very slow pace. The
Report says that a number of opera-
tions are going on. But we do not
know what is the result of the opera-
tions that have taken place near the
Cauvery basin. So also we must
scarch the sea-shore for oil in the
south, 1 am requesting the hon, Mini-
ster to concentrate in these fields
where there is certainly and he must
advise the Oil and Natural Gas Com-
mission to speed up their work near-
the Cauvery basin.

As far as my party, the D.M.K. Party
is concerned, it stands for public sec-
tor. According to the Report, the
crude throughput of four refineries in
the private sector during 1965 was
about 8.2 million tons, But at the
same time in the public sector refine-
ries it wag ag follows: In Gauhati
Refinery 17,24,159 +tons, in Barauni
Refinery 4,89,552 tons and in Koyall
Refinery 1,13,618 tons of petroleum
products have been produced. While
comparing with the private sector, the
results are very poor in the public
sector refineries. This must be recti-
fied. When the Indian Oil Corporation
started, we thought that they are
going to distribute diesel, petrol and
kerosene at fixed prices all over the
country. At one time, even kerosene
wag not available at black-market
rate. In the year 1964, kecrosenc was
being sold in the streets; pecople used
to bring it in hand-carts at the doors.
Now the hand-carts have disappear-
ed from the strects. No vendor is al-
lowed to sell kerosene. Not only that.
Kerosene is available only in the
urban area. In the villages, people
have no kerosene. Last year, the
Indian Oil Corporation had put up a
calendar and in that calendar, they
had depicted a student sitting in a
village house and studying with the
help of a hurrican lantern. The
calendar jis there but there is no
kerosene in villages. The poor stu-
dents who are living in villages are
suffering. At the same time, kerosene
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is available in plenty at the black-
market rate in Madras, The people in
the villages thought that swaraj
means light but now they have come
1o understand that it is not light but
it is only darkness,

I think, there is some defects in the
distribution. The Marketing Division
must take special steps in preventing
malpracticeg in the sale of kerosene
The hand-carts must be reintroduced
and the people must get kerosene at
their doors. That is my humble sug-
gestion.

As far as the Liquid Petroleum Gas
is concerned, there is Esso, Burshane
and Calgas—these are available in
the south—but the L.P.G. i.e. “Imiane”
which the Indian Oil Corporation is
manufacturing is not available in
Madras. Japan is purchasing this gas
from Kuwait but it is not possible for
our Indian Oil Corporation people to
bring this gas from Calcutta to Mad-
ras whereas, at the same time, Japan
purchases this gas from Kuwait and
takes it to their country. This is the
real administration of the Indian Oil
Corporation. This Liquid Petroleum
Gas must be made available to the
people at a cheaper rate. Though the
Indian Oil Corporation is a public
sector concern, it always follows in
the footsteps of the private sector
concerns in fixing up the prices. Then,
I do not know what is the rea) use of
the public sector concern. I am re-
questing the Minister o look into this
matter.

I am now coming to the chemical
industries. What is a chemical indus-
try? We can call all the non-engi-
necring industries as chemical indus-
tries. Only a few chemical industries
have been coming up in the south,
Most of the industries have been
licensed and established in the north.
Even in the month of January, a num-
ber of industries were licensed and sal-
lotted to the north, Chemicals are
necessary for ¢he manufacture of a
number of things. They are called in-
termediaries. Last month, tha
Amorces Manufacturers of Sivakasi
were faced with hardship because of
lack of a chemical called chlorate of
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potash and they closed their factor-
jes. They have sent their representa-
tions to us. Now their sufferings have
‘been minimised.

So also, in the handloom industry,
dyes are used. Often, dye-stuffs are
not available in the open market. You
know the handloom weavers' plight.
The dyc manufacturers and the im-
porters often create an artificial
scarcity and make a huge profit. This
must be avoided. Our country is an
underdeveloped country and I hope
the Ministry will sce that more and
more chemical industries are en-
couraged and set up in the country.

1 am coming from a district called
Dharmapuri and in our district, the

agriculturists are growing tapioca.
Tapioca is food for Kerala. At the
same {ime, in my district and at

Salem, we are manufacturing sago
from tapioca. I am requesting the
hon. Minister to start an industry so
that thig tapioca can be utilised to
manufacture Glucose ‘D’ and other
antibiotics at Salem. This industry
can be started either at Dharmapuri
or at Harur. You can get plenty of
tapioca in this area.

Then, I come to the fertiliser deal.
We all know that we are in need of
more fertilisers. The demand for fer-
tilisers is increasing day by day.
According to our Fourth Plan, the
target for the Fourth Plan is 2.4 mil-
lion tons. In our country, many agri-
culturists even now do not know
how to apply fertiliser to the soil. If
they apply it wrongly, it will eat
away the crop itself. I am told that in
Israel, they have started rescarch
centres all over the country to assist
and to teach the agriculturists about
¢he use of fertilisers. Such kind of
centres must be gtarted here for the
benefit of the agriculturists.

As far as this fertiliser deal is con-
cerned, the Report says:

“ .it has been decided that
all fermnser protects licensed on or
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before 31st March, 1967 will be free
to fix prices of their product and to
organise their own distribution for
a period of seven years from the
commencement cf commercial pro-
duction subject to the condition that
they shall sell to the Government
at the latter’s option upto 30 per
cent of their products at a price to
be settled between them and the
Government.”

As you all know, Congress has got
two faces to delude the people. One
is for America and the other
is for Russia. Of course, it is a good
tamasha to see thc game from outside
But they create two gections inside
the Congress and create this contro-~
versy. As far as I am concerned, let
the foreignerg bring the industry first
to our country and then we can work
out the details. In this controversy,
we must not delay the projects com-
ing up in this country

Shri Sham La) Saraf (Jammu and
Kashmir); What is the relation bet-
ween the two?

Shri Rajaram: I am coming to that.
You know better than I do.

I want to say a few words about
the Hindustan Anti-Biotics Limited.
This company has declared a dividend
at the rate of 10 per cent to its share-
holders, which is a good news. But
they are manufacturing penicillin,
streptomycin  and so many other
items. These are all life-saving drugs.
Compared to the international prices
of these life-saving drugs, these
drugg are costing very much in India
and they are not at all within the
reach of the common pcople. I re-
quest the hon. Minister to come for-
ward and at least minimi.e the prices
of these life-saving drugs so that the
common people can get these.

With these words, I conclude.

N st oaw W fag (& ): 9W-
o g, gferw WK sfaseq
fufredt ¥ frg® arer B o Tt A
?, a xu fal & anfgrdet & 0
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M F gt AT # AW ¥ A §
Ffz gf & 1 1 fomar & A X AE-
Juax ¥ A FT TeNTA, WA, 1965
¥ 2,200 7 wfa fza qv, srafs fawraw,
1965 & 7 ¥ ¥ 5,500 a7 vf faT
Form g aw ¥ gAY dal § A
Far w77 3% & AT TR F
qeaed # oY FTAY aow g5 8 1 A
o5 2 2w g3 A Ay faad
IETT , KATL T2T AR AF IIAT Feq-
77 7@ FY 97 & AR I FreEr
& AfFT fH7 ot Haram ¥ A1 W
farr & A o A1 H Y Freraredt framg
g SAREHHH &)

oo ad A F a1y # @ q9v
T GFC AT | FTHT T AT ¥ A
w1 AT ITRT AR FA KT SAEAT
 azar, fow ¥ £9 araw g€ |
I ¥ graew § A g@ wevew F a@ga
wez feafs o F1g o1 faar s g
FwaET gifas &Y | 99 & s
qifFeaTa & @19 gATL W HT A E9E
g1, 39 & (T Y Harm A A w0
et Ty W g A ¥ g @
Wi frd qeg w1 EFe T Wi faam
xq & fay & Aar9T & qATAR
g

oIS FAIR AW H ;R HT AGAT
TEI AT | T @R AT R
aga &F g qr AfeT qw # www
IR F agA F faafad F gy
wefara agdt O /Wro§ 1 g
Freal # qr & geyreA # gfg & aq
qrq gard fenrg off oy ag Tk §
o JIET ITET W FAAT W FT
fear o, @Y Wt ofEIT IW AT I
Ffagda d 1gmage ¥ &
A @ § W wfeagaT Fne
s gfem, & MY N e s s @
& 97 3% oft SR wwr & SR g
t 3% ifmd dwT ® wiw-
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fawrat, 1965 #1 wafy ¥ oo
246,722, 99 f¥ foodr e
N @ wafa § ywmEA 223,960
T W 9T | T A ¥ AE AT ;R
ey # wiw-fzmay, 1965
¥ Jeme § % &6 g, ¥fww ow
¥ 9EX 1964-65 W Weq & 2,241
TH TR JETA GWT |

st f& o9 Ay & WY gy
R ER T agy aewg §, fow
# g0 & ¥ fag 7z ad ¢ fv o
dwefat wor W §, 9T H £ afrada
ot ST | I F FTH F) F5\T TATAT
1Y 1 7T gqh fag w1 T g
o, a1 £# W qaga § o graraT
T M W T WY aga oA
qEm | e e W gftew W
TradT T faar and, 91 9w ¥ oy
o agE AW AT § W R A oWy
TENE & av Wy &, forr £ oA
TRTAT T & IT Y a1 fwr frar
Smar ¢

® fawrer ¥ WA § R Avw
FHEQ T 32 FOX TIAT 7 QAT o747
¢ | WRIE A owde w3 faar o,
a fas 12 T 597 W TR ¥ 9
w A AT g ongwm,  faw ¥
ZAI AW AY awTT gL R 1 e
€ I £ qFdT 77 ¥ gorar
I H @® & gervaA &1 w7 gfre s
fear 9@ a1 ¥§ F wvar ad oy o
32 ¥ FTX & TATT 16, 17 T
TIY &% @< g W IT ¥ G
g QT & 9T wrEEi oty oan
art, ferm oY ot @t € o
gfaarg & ST Wt raEr TEE
qEaT § AR & FRM PO TemaA
w g § | xafaq xq qvaa § 5
A H S qTE Y AT T o Ay
aR Ty ¢a¥ f 7% T4 Fre@ Ay
i, Ay e § gde fra
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[+ == o fere]
oy ar ot & o oF afve e e faar
o, o & war W Tm W e
o g&lt g

¥ 7g WY Wt o W g R oww
st # fog et soitm owmax
Y 7E §, IW a9 ¥ TN Ag) AT
T ¢ gty el #r oagr &
frgrer faar o @ 1 faeey sfm &Y
3w oW fadk Wwt feen
T F T ¥ F1y T A
Ty e &Y # & 9@y & S
w7 qamaE & 91X A 9T 3 I 1T
¥ 37 gEmerd Y oamg @ TE P,
Ry, A @ dRQ T 0F 0F g
qHY FHA 3T T TR HT & FHeErd
w g & 7 § | frer w femi
wraaT 2 fF agt o3 $9 o |l o
®FTT oY g& Y, I 7 e H A o,
ot 7 de & W # wrlr O )
% ag @@ warem F Afew ¥ A
forr & 0 ax ¥ fee=edy F9T 9w
FyT FY RIS Y arfen faeramar
SR e X 99 S FT Sy gEeAr
fear g, HaTew ¥ ITHT qF T9AT GAT
T ¥ faeEmar | 9T FEs I9
I O FTET A7 § | 59 ¥ ag FRT
g i FR T 9T IAET N A
T | gW 2@y ¢ S w9
E & fau wim s e
¥ sgrar A A S § W IR
wY agi & frerer faan sman @, fow
Tt ag T ¥ fr 9@ i | Ty
Tt e & 1 wafrg @ @ oaw
Y ¢ i fah gaet it o g fraey
Y 99T ¥ HEAWESAT ), AAF wATH
&Y daraTT T A g | & e A
fo @i # farem Srar @, I° WS-
A9 n—F@ FOeR § Ty @
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=T @AY A1fEg | AT #7 owR
SRt & o ara WS A & Sw R
S A1 we & faeerer faar ma ) S
T W% W9y AEW qEr fou 8, #few
I & AR & fu 1€ saer @
T} F FEET 99 @, W
afF § A T #T aE AR A
TATE # TEY g I & HOALT Foy 6% |

a3 § degee FwE F wreal
¥ AR ¥ FEAr e § ) 3 A wwd
¥ digure FE ¥ AW A T
afaw & foar wmam @, 9w ST §
aferrs wEvelE ¥ ad faar smar £
el 9 & fau 9@ @ ¥ qEe
IR TR
o At § qur 9ET g ar 3 wey §
fFraEe Fad § @ ¥ g0 o7 Y
W OCEET § 9 ¥ 9w & T ag
e gt & gha & 1 & warew &
AT e fF W O aE W oag
e 21 93 wE W 5w aede
ghom, dgee wre & am fay
& @ oferw wewfeg § 1 & agm
& I TR FT TE AL H G f
v ugt it A g wiew, et o0
T § w7 gl fawdy arfgd o
v faeey &

™ WSl F grq § ¢w darew oY
fenigw #1 awdT F@T §

=t wieTT A A (%)
wavem ¥ fod 7Y 98 ¥ 7o faw
g & 1 S W Tw daTew ¥ WY
wd oy ag won g0 A 1w
s faegr 2z ok &
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I g Ay § fr dw o e
wY W A owdw w0 B ¥ O
foam oo WA & gwE & s
IOEA AT AGY AR E | BT F
7z ¢ 5w fRfogl & s97 & &F
g7 & 1| w9 % fRfil & T/ &
HFT TE VA § T A% g T ATHA
T oreRfai A @) awa § | wT g
foay ot #1d s=ma €, foaad o s
F grg F ¥ &, I a9 F fag
fafmal & g awd & 1 W A ™
oifs At & fawWr gy @
W TET AT W § W aE guI FH
3 ¥ | A F qar amy F fag,
i AT EEE ¥ g gw W aw &
fdr #=¥ § AR I wr ufuwac
g9 A FTH 9T O @I & | gHIR HOA
2 & foam it ifrad § § w9 far
IAF N w1+ Gy § ) R X
A 227 Ffad T W E @
ey fF @ 39 & Al 9 &9 #T
& s =g § fr g fadwmi W
w7y fFaY sy AR & AT e
¢ fe 3aw 27 Ghifrad g & W
fROTARTIE I gavy ol
T § 1 g fadwi o3 aga sane fnd
TET A T E | qT A% gH AT FA
W ew w0 W w8
aFy § 1 A gAe woxr Gohfrad
& 99 a% AT FY T FE-oTA FY
G ISR L R R R
e nfafaimoy arasr
2w % AHA § owWy WY stk
T a7 awar § 1w fadwt § ooy
gfad N a9 afmaer st w73
¥ fg d7r ¥ @Y o Aem
M oy AT fF qw #1 fadsi e
formei ®Y ®7 & ®7 o3 3w F IwTw
& gt wfaw ¥ wfuw
oifrad Ifm o w2 gz wW oW
T R |
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TR ag fergeam & ooy & e
g Gt & gt o7 G o 3
Y AT TN W A & W § | 9w
wwr 7 & f5 v fadw w9 § o
WIAT WY #Y 9F | IZ WS wE ¢
dmaw W feQamer §1 W0
sfmeromdt iy & 37 & w7 TT WIar
M ¢ v e wfmo gury v
& a7 9 A7 W 9 9w q9 aF
o & 9| AF s gt e @
FE0 g A AT wFF & 1 I W
31§ aY 91T A & e AT 2w
e @ foqn T & 1 g fEad
W F A & 6 AR @A W FaA
fear wmar & 1 fadeit WY 1Y § Ay
1400, 1500 WT 2000 347 fReaT §
yfem g Nfaad 1 3w e &)
foear & 1 gw NfAad & wq 0%
AR NI SIS 1 @ aw
FETAGE A AT FC @ NT TR L1
# GFHTE AT E | 4T IR ©E A WY
frerad g A faelt § fe ge wrt
Ty w1 A A froar @ wfe
fafora) & IR F FATQ IO BT
gt ¥ % s g wrg aa & g
N AAE, FaeamE
ST W T TTie & e
F U f ) oag o Ky dar & e dw
STT 9 Y & | WX IW A WY IErEE
Wt # A sy @ gET A 57
w1 g% & W ¥ wvafaat
NNy o
o A = frar § Afwr gt wgt
s faedt & 1 Azt o gw &Y sam
gzl faady & 1 forr wmg  famady
g a3 O wg AN, a7 auA ¥ ey
arit I T &) dw dx Iy Ay
a1 sfyT oY wd Y AT 24w W
frai o M amta N a2 a8 A
Y ¥ M w1 9w AW Y fedt
s & @ wo A gw dy € qma
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[ sl a1t dvaT) TF HEE Y qET § FaE,
aifed W dmer wifey fr ag o 1965 TF (oA ¥ FAAAT &I

T

o3 ¥ weF F @iy §aw wE
qEAT § ) WY A B HwI@I T
W § A WY X O FTEET mar
2 T m ¥ Sewww T @ W
21 AT @ &Y Ty 3| ¥ srewe
i Hf Q@ &1 wE W ¥ g
WAL FJAF M 2 ?wrag
g F A § Aren-fadaw @y ot 7
w1 99 &1 faRwi § wAw wWme &y
SETT 8w R? faRwi ¥ e W
W FT AT w1 faem ® & v
w1 g e e wme s e A
W E ) A AN g ag g e Ireay
AT v HY &x A R gy My A«
FMEITTNE ARAW Y 90 w@
& T wfu® g & %) §, IR
B AT & WA AT @R E | @R
A G o yaw Ag) fer @ froam
I FFH A WA | w7 fadwy &
e | § e wex
TN Ao § SAET gw wgwEwm
A AT @ &) ug e v A @
2y FT T g @1 ] AwF ar g
wgT et § s faRe & s g
qear oy § ag Y fawmmr o
WIG IR I AT g &1 PR
s § Sarfaa ¥ N gH @y
faat wifgd aftaa faRwi ¥ =rf
gt W awi ¥

sTaw wer e A wg @

“qEY W O e aadn
qiEf ¥ FTAHET TEFI W] F9
EHr WEd ¥ 3,922 oA
feeiteT & & ®1 U frm qar

# 265 WA feanieT & w1¢
#t qu frgr | AW wafg ¥ SR #
T 39 qIfeql FRT ¥AM: 2000
T frnieT SR 100 fFAmET
FEFR A g 1"

AfF g #F | Hed @ FTAATE )
6T T% 9T & | FEHAC F s faa
U A AT AW W} AW & g ag w>
AL A T I EAT ] | FIC
fa’wt & AWt grg @ fewr @
afe 3w & foat amn) fapeet @
a1 frwe adl &, 99 F A 9Eng
T AT Y ) FHERF TR AW F
oxt F W7 9ATE TG FTRE |

T FT O0F /1T g &
uTT A I oA § 1 wwd ¥
wewTED o frard Meew w1 wgd
¥ fre qur SRR & T AR §
Hrade 8 Wz g3 A srEny fasl
g | dEed ¥ e wOT e e
T 7l ¥ 15 FOF I A= Y
wrd et & afem @ A,
e &7 faege mmad & oW
T g g e g am A
e & PR e Ww o aw W
wE wE, wwm, T s S
qTH WY SaTT AP KA W wRE )
AT FY qH A m’%fmzaatr
N wET ) THOEA X A oF 8
fray AT A AN w9 wrar
T3 1 & A vem fe -
T ¥ §F qE ¥ WY qaear T
o ¥ A qgre § B ¥ wew
a7 ® qEn A gwar IR d
e AT F gy F AR F W
¥ gx TR A qdmw fer @ WR
IawT v § fr agi wTR A ¥ Kww
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T wme o & 1 AfEw aER OF
Haf Nzt @ &

IO TR Y frag U

% e g wmEA & ae ¥
G TEAT ATEAT § | WO XY T E R
frafl 7 I WARITE
# fawar qr | G W FH R g7
O ¥ frafy ¥ A, sEwray W
STaFaT g AT W@ wry qx ot ag
fraeor AE & AT § ) A AT W
JF7 T@ER FTH aFA § w4\
g F F I T F AR A
2 1 TF & 7 gl 7 A e
¥ 1% #, OHT HT IAT AN ¥ 1Y A#Y
T | AT ag gt fR S W
o faer afred @1 T @1 0 T
frami ¥ o WX & & 3T
5 T W A ITH O §W ® FAC
| &9 WX 37 & wqar & W AT
g | W% F AW 'y & PN
WU GFH FY AT TET | GIETC AT
A A ¥ fr ag Y w1 IwTEw
FGTAT TR @ FfHT AN WA ¥
SEr T a3 fA § 1 dw R Aty
¥ Agm &F W Fw A fawar w3
fFrag s sur g ansar §
% W I 99 3G | Egw F1 frafa
W g s ) fafr ey
fearar @y § 9 fF gaTt O wey
faur fiow A @ oy awm ¥ Ay
AT § | F91 g T AT | wren-favi
qm g? i e T W
fadsAag g Fagmgfr
I T g "eA-fTIT R g Y o aw
& 9w wrw & faafa 7 31 o
u W fRM am afgy A 9w W
oA & & A A § 0 feaey
% oA W N wwy B, ag A Y
et wifgd o
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e & & oF Al gt AT
AEAE | W A AT R G T
fFraE I N A @R
FFANT & W qT F1 AT g g
IuF w2 A AT oz W
S A s arar & 0 & Awgar
g o IuT adww o FEE | AFAT
Sawaw @ o fafa g P
ferrir o wgae A qgifvd ¥
U= Ao faw @t § o g frer
TEAT | ITHT AT GAT WA |

e & s e fosew @
LRGN CR I I i ) 1
T HZ F GHTA FT LT | IA AEAX
Qe § F§ T WX FAL AT AT
) ag o AR F e frar e @
A foF FEIAHT a7 AT AR AT
F prEder s 1 IW K omd
WM g A N3 § s w3
s o FEeed o owE
JTT A W aEr Foag
N AT qX frgan s gy 1 oar
A W QY N b wraEm Afa ¥
T & T1fgd a1 fRe W | A A
g a1 wré oWy AT Y wifgy N 9w
Jg< ® faer 2| afer weer At Ay
& fF 39 gy ®Y €Y I 6T agh
CEGEEER Ci il

K fraza s=m & o1 a9
&I & FT WX TIIT 1 INAT A
& gt w9 FT AET |

Mr. Deputy{Speaker: What time
does the hon. Minister want for his
reply?

Shri Alagesan: About an hour.

Mr, Deputy-Speaker: He will be

called at 3'15 p.m.
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st gqEdRw W (idE)
Imere wger, & @ Wfvew ge
Fagew Y femres 1 @i F@ g
Fo fraeT 71 w1ear § 1 %9 W)
foraw ¢ fawem &Y o frad 1965-
66 #Y § 3T & AT AT fagww fay
Ty § I F AT M frwrgay
¥ sTad ¥ fage aF  7,24,129
&, AT § 4,89,552 T W AT
Bt # 1,13,618 T WA FA
faamsT  15,60,000 &7 ¥ faserar
21 a0 AR Fasy Q1 #Y frmr w2
N R KA Ry ¥ oaemr @
I F U 1966 § 25 AT 2T F
® wgmA 3, "waraey PoemEdr #
1968 ¥ 25 AT & I G FT HAATT
& A wafea § 25 ot z ¥ v
8 1 T+ faT ¥ 90,60,000 27 7w
wgt gr & qar g fad § awerar
T Y YW F qTT W ATEAT AwT FY
wrafaat &, dX fF To Mo o, TAY,
TAt @9, FTEI IT FT NTEAT AT
*T 1965 F 82 ATE T gAT & | TF
T & 3« faar s x@ W § 172
qTE 60 T T AA FT FATT & |
o0 % wfegat ar ol § 9
¥ o AR SvET I W7 ¥ avy Wi
T &, ot o § 1 SfeT ga fod
¥ 7z adt awern & R ogw oW
foFa ¥ &Y ATaTEFAT § | WX T3
e sar fr e fea srawaEr
A Y & AV EW F FP GRS AT
qFa i gF Fxi % d F wrAA F
T 7 9 § | 59 F I g9
gy # fv g g 5w fae #
ag Y agerar @ g fF ST g
AT & mEAEFAT § 9g §F AR gAX
Wi ¥ gar 1 gw A Faviw faear &0
@ & for FU@T gwr @ 1w
g gu T www ¥ A wman R W
W F AT T G e & foy
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AT P T TEY AT WA W AT
g Rl & @A S AT wAIS H4¥
qAAT TEATH | I F AR T FTH
=t gg

AT 9IW FT WX AQGT ATH AT AT
ey ovg afeat W $AT 9T A gU
# 37 FY a1 Vo T fowar Wk
Tafed &gt 9X @Rl FT qE TEAE
gt &1 Qe wA g @ 7R WO ww
& 78 oraT | gATR agi TET A gr
¢ AR wry form gt &Y wTEvEEar
A far L 39 & foa¥ gw fawre &
N FQ §, 7A, qEQ, TG A
T & § | 77 e mrardy gt
& i 39 %Y qTT T FeEA AT
FW KT FTAWERAT AT § | T/ 9N
F o wrgz 9 WY T faear ag
e A gHw F gy wr & faw
oY &Y W W wATRAT §  TEET
qfer agir gt wnfed

ot & i far X woTag
73T q7 | qBt ) AR ave fowma @
fir g7 797 wgt o ofow a=x 9% §
R HY AT G gAT § A AT ¥
T @ w1 T WIS AEA WY
T g | WS & A wefr  oft
TEAAAT AAF T 7z Gorre fopar @ fm
T aut & FR WIAR AW F AR
QraeE  FY ST | AfET g2 AT
IR ¥9 Ifrae o fear e 7w
TadaT IY FREAT [ AR 29 WRI-
Teg F A K EATAATET AT qA )
A EARTS ¥ 2 WM T I,
i AR A X § 1 I X 5
2t qraT ¥ Y FT 35 Z7 QAT A® ¥
o § | g & fay qg7 W T W
33 WX & 35 EATT T qF ATEE
o & srawwar ¢ 1 AfET war-
U TAIT FY HT AT A IW H T W@y
Pt 7Y ¥ fagrae & ag & TEEY
qfir adt g€ 1 TEr ¥ WETS w25
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IR T7 wrgE fiva feavav, 1965
¥ faur , 20 8WR &7 wAa<r § fam,
19 8T &9 $&A & fear g% 16
gNT 500 WA ¥ were  foorm
war | &fFT arega ¥ 13 g &
faar | Ads F AT F N 13 EA
qATT AT & | Haf T 35 R & &Y
IETFAT § a7 T AT 13 3AT T
AW E 1 T Y 9ATH FT JARA T G
HEAT § FIT AW & < A IeR FAv
T § SaeA ¥ fa¥ 99 @Y gaer
FAGT §, TIET WY @ITT RET AT
qife¥ 1 gafay A fggw @ f& @
NI ATRE ST A wrAEEHAT §
Iq %7 qftr & AT =R |

IT IFY qE WEET o df qw
gy ¥ wEr AAy ¥ s g
wfa ¥ farfr sy Y A IFA Q@
25 gTT z7 fagr | fpq T @iw
#EAT & ATXE €A qga e wr
2 TEy A A T gEeErE gy
&1 W F¥ w7 averd ag § v qfw
T fgq g qar v § gafad @t

T ATEE AT &7 GoATE FT TTANK .

Fs< foat srar Al | @ 9w faw
g Mg fas & gEA & oy
A qar I fF 15, 20 7 AT q 77
TR R § {Wifs 3¢ Aax gt faeam
IR AT O & faq Fowe ¥
qfre AT PN &1 25 30WT X
T FT AT AT A% AT § AT 3q F
Tz W qgi AR [N & v aw 43
TEAT TEAT & T FE AT 40 AT 50
forex w1 e fraar & 1 7z O o
I faaar § a5 Y e fea ¥ e
QAT g 1 I9F AT fHT ITHT W
STAT IFAT & | TT WA AT F FIT 4
AT AT g qE oo & 1 AW Y
wgT g &, gt aF fR et g g
AN aF MO AT g 0 F
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I EF & A F @y T F A 7S
g e AT ok § 9T & o AW WY
g

14.59 hrs.
[SHrRt SHAM LAL SARAF in the Chair]

ot g T A ¥ £ AW e 8
grag fafeex ¥ foar ar1 smsE
F 9 I aaenar & gw w1 €W
F TR §Y I€@ A & | v
¥ AT A0 gaw ¥ ot v o
W X AW WR IW I WA
QAT A4l ¥ FET AT qg W)
TFFR FA AT I AT ANE X
§ qar g A wmar g fE 9 S
T GEARTA 1T § 1 T e A fodr gy
1 gER A & g g ar @y o
T ¢ W F fay amow e "
FRaE BT fg¥ | e Y feay
g qoa § 9 Y arag § qeny
I § Y @ AR qOTw qEEA-
TR & gra g wfd

o wraAte e ¢ fae faeer
el o

ot quelam www ;. fae At
foerar & AR, I o awre WA B,
I IT ¥ I dww agr fxar A
2| T F I9 & A19T 99 T
i wmASTaEd wfedga
FTVAFTA #7 IT &7 BT FT ATEL
Ao faar wfed o7 w47 whg
w0 gAY 2y 9% 39 F FIT A W
AT TAT § I¥ FH FCA AMCRD,
mfw 3w ) agfaaa g aw |

Ard a7z § 5 Amgr fem
& 7 fgem & T faifaw 71 s7wmar
F7a # ) feafas & ofam g g
21 AT ay fEfaa o At faear
ot e dar @) € & gafag A
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Ay [ qadr T8 ITHA)

fafret & 7g faadt § 5 a8 omge
feqa i wraw & e AR
fora 3 Fgd §, A6 o fawr faer TyaT
qr @Y &Y gaver I3TAT 47 g F gEaw
#, at fafawe 3 w1 fir werasg Tz
q formr g, A et aw #¥ qaw
fea1 § ;i a5 g TeddE ¥
T AT foaT & 1 AR 6T ofr 39 #7
g AT W W@ frar amam ¢
& a0 faTelt § i d fafree< ¥ &7
ot &1 AN 75 WG For w9
HTAT & Qo Yo fafaeet & fadr
@ q1 IR w1 Foan fx foaar s
wifzg Iaa1 2 W, ¥ @1 @«
fege & forg w78 3 Fr Fva-
FC AT Al aHAw g & 7w
A FT T AR § W AT T
¥ a1 &Y 1 Sreww agry A 9 gw
] AT A § ArzeE fedw WY @
TR AR TR Y woa 3 §, oy o
faadtd

D.G. (1966-67)

Dr, Chandrabhan Singh (Bilaspur):
Mr. Chairman, Sir, I am very grate-
ful to you for giving me this oppor-
tunity to speak on the Demands of
Ministry of Petroleum and Chemicals.

The most important thing about
this Ministry that I fee] is about the
production of certain chemical drugs
which are important life-saving drugs,
1 understand that some of the manu-
facturing industries have been incor-
porated and they are working under
this Ministry. The investigations and

the manufacturing programmes that
these industries have are for life-
saving drugs. There has been

tremendous negleet on the part of
these institutions and the corporations
with the result that production has
not been brought to the target, as it
has been expected. 1 wag surprised
to find that this aspect is under this
Ministry and the Ministry has not
taken adequate steps to bring about
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the rapid execution of this big scheme
whereby life-saving drugs like tetra-
cycline, streptomycin, etc. can be pro-
duced in this country, 1 would like
to bring this to the notice of the
Minister and to request him to take
personal interest in the implementa-
tion of this scheme,

Another important point is about
the Surgical Instruments Factory
located at Madras. As an hon. Mcm-
ber just now pointed out, this factory
has taken up only 150 or 160 items.
The instrument manufacturing pro-
gramme in the whole world covers a
long range of instruments; it does not
mean only 10 or 20 items; it goes to
about more or less 1000 sub-items of
great quality. This country is suffer-
ing tremendously for want of quality
instruments to mect the requirements
of hospitals, dispensaries and shafa-
khanas and davekhanas. I am sur-
prised to find that from the very
beginning this factory is not doing
its job as it should and only a few
itemg have been taken up. I
personally feel that the hon. Minister
should himself look into this matter
and see that more items are taken up
for production. He shoulq see that
this factory makes efforts to make
this country self-sufficient in instru-
ments. Let us remember that instru-
ments advancement in the world is
of a very great order, starting from
simple cutting instruments to artery
forceps, clamps, etc. I am afraid that
this factory has not started well in
this direction. I will request the
Minister to look into this matter and
take adequate steps so that these
instruments are  manufactured in
higher number. A large number of
surgeons have come to me and com-
plained that some of the instruments
cannot be imported from outside and
whatever is imported they are also
inferior in quality as a consequence
of which they are not able to do their
work well. Quality control should be
effected not only inside the country
but also for the instruments imported
from abroad. Good work can be done
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only with quality instruments, We
were very happy that the country
would become  self-sufficient in
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down and the argument advanced is
that the medical department is spend-
ing department. Medical Departmens

instruments with the establish t of
this Surgical Instruments Factory at
Madras and we expected quite a lot
Irom this factory. So many years
have passed and they have taken up
only a limited number of items. I
will plead with the Minister that a
Jarge number of instruments must be
manufactured in this factory. Goad
surgeons must be taken into con-
fidence and their advice and also their
requirements must be taken note of.
They will be able to render good
service only with quality instruments,
1 am sure that our +hospitals are
suffering for want of quality instru-
ments and we cannot impert these
things also.

1 may take this opportunity to
‘mention that surgery has developed
by leaps and bounds in recent years.
So many special instruments of very
high order are being manufactured
for orthopaedic surgery, brain surgery,
thoracic surgery, cardio-vascular
surgery, abdominal surgery, genito-
urinary surgery, etc. Sometimes the
work done by our surgeons is coni-
pared with the work of surgeons out-
side India, where they get high
quality instruments. Look at the
instruments which are being produced
in Russia. Look at the instruments
which are being produced in the
United States of America. They are
top quality instruments, We are not
able to produce them and we cannot
import them also. Our surgical work
is  suffering tremendously. This
being the state of affairs, how can
we compare the work of our surgeons
and civilians with that of others in the
advanced countries? 1 would request
the Minister to give top priority to
this and see that not only more
number of iteme are taken up by the
factory at Madras but also quality
instruments are produced.

1 am sorry to say that whenever
there is talk of economy, immediately
the medical budget comes to be cut

158 (Ai) LSD—6.

is definitely a spending department is
a very narrow sense. Good health g
the pre-requisite for good perform-
ance—be if of labour or be it of the
Minister. Good hea'th is the sine qua
non for good work anywhere. I came
not understand why always a cut fn
the budget is effected immediately in
the Medical Department as a souree
of economy. I will plead through yom
with the Minister that the medicall
budget, especially in the instruments
and appliances sector and also in the
drugs manufacturing sections, should
not be cut down.

Another important point is aboud
the fertilisers. We have been hearing
so much about fertilisers, anll
immediately the thing which comes
uppermost in  everybody's mind
in naphtha. We are sick of
naphtha and naphtha galore. Omr
food production is falling shart
for want of fertilisers. It is wald
known that this country has god
second grade coal in plenty, second
to none anywhere in the world. X
was told that a new method was being
developed in Germany for converting
this second grade coal into a cheap
fertiliser. When thig coal is broken
into pieces—not pulverised—and pat
under a very high pressure, it can
be converted into a very good quality
tertiliser which will also be cheaper.
1 am told that is even cheaper than
naphtha. Hardly any work has been
done in this direction in our country.
We are mainly depending on the
knowhow from America and
Germany. It is high time that owr
scientists should come forwa'd und
perfect the “knowhow” wiercly the
second grade coal available in plenty
in our country particularly at Korba
in M.P. can be converted into guod
quality fertiliser. Then our shortage
in foodgrains will be made up. We
are importing foodgrains; we are
importing fertilisers, but we are not
spending money on research. When 1
enquired about this, 1 was told thsd
they were looking into this matter and
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{Dr. Chandrabhan Singh]
it would take a year or so. Instead
of depending continuousiy all the
#hne on Germany and America, we
ghould do research work ourselves.
By doing our own research work we
should bring about this thing. With
this I support the demands for grants.

.. Mr.

Chairman: Shrimati Renu
Chakravartty. Five minutes.
...Shrimati Renu Chakravartty

(Barrackpore): I will try to finish in
flve minutes.

"The only point I want to raisc
before the Minister is, of course, a
very, very vital one for many parts
of India, and especially for my State
of Wes: Bengal, and that is the ‘ques-
tion of kerosene oil.

The previous speaker on behalf of
my party has already dealt with the
question of fertilisers, which is also

another important point, but on the -

question of kerosene, this particularly
mmportant item of every day use
especially in the villages, 1 do not
know what game is going on with this
commodity. Whenever we ask the
State Government, they say that
kerosene has not been supplied in the
quantities required by the State by
the Central Government. When we
come to the Central Government, Mr.
Alagesan i8 all concern and tells us
that the Centre is giving adequate
supplies to West Bengal, it is West
Bengal’'s tragedy that the State Gov-
ernment is not able to distribute it
and that muoh of it is going into the
black market. There is np doubt
about the fact that kerosene is in the
black market, because we ourselves
find that in the city it is possible to
buy kerosene at a much higher rate
than the stipulated rates.

Unfortunately, we belong to a State
which is ruleq over by Mr. P. C. Sen
and Mr. Atulya Ghosh, and not by
Mr. Kamaraj and Mr. Alagesan.

Btate of Madras, I think, has the

highest per capita use of electricity in-
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the villages; its rural electrification
is the highest in the whole of India.
But as far as our State is concerned,
we are onc of the most backward
States with regard ‘o rural electrifica-
tiun,  Therefore, our people are
entirely dependent on thé amount of
kerosene which they get. Even
ioday, after the big movements and
agitations which have taken place,
even threc weeks af'er the promise
that this essential commodity was.
going to be rationed and that each
villager and eaoh user of this com-
modity would be given a minimuni
amount against ratiop cards, I have 4

... tell Mr. Alagesan that enly ten days

ugo I. was in the town of Basirhat,
where first firing and trouble started
with regard to kerosene. Even today,
what is the position? Normally no-
body gets kerosene, except that now
a few students with the signature of
their headmaster can go lo their shops
attached to the colleges and get just a
«<mall quantity because they are stu-
dents and because the students led the
agitation.

What is actually bappening? We
are told now that kerosene is going
to be distributed against ration cards.
In the city of Calcutta this has not
started, although Wwe were promised
specifically that from 1st April this
was going to start. In the villages we
were promised that those who are
landless, the “A" category cardholders
would be given this. Even there,
very few have covered by the “A"
category.

Mr. Chairman: Is it the supply or
distribution?

Shrimati Renu Chakravartty: It is
the distribution. I am pleading that
under the Essential Commodities Act,
it is for the Central Government
to see whether cach and every drop
of this very rare commodity, which
today we have to import in a large
quantity, is really reaching the peo-
ple who are suffering.
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In the villages the same thing is
happening, that “A” category card-
holders or landless people are given
some kerosene, but what about the
“B”, “C", and “D” categories? No-
body has got a card. So, the question
remains. The demand was raised
from all corners of our State, “Give
us light, give us food”. This question
of light still remains to be given.
God-given light is not given, and even
today all the villages are in darkness.
All the bustis and working class areas
in the cities are in darkness. It is
not possible to get kerosene,

One last point, and I have done. In
the State Vidhan Sabha, the Minister
.in West'Bengal, Mr. Sarajit Banerjee,
‘on 24th March gave certain statistics
:to which I want the Minister here to
reply. He said that during the last
three months kerosene was promised
to the extent of 69,000 tons, but only
41,000 tons have been given. Why
this discrepancy? At a time when
people are suffering so much, why is
it that the Central Government is not
giving even the promised amount?

This is all that I wanted to say.

Shri Alagesan: I am very grateful
to hon. Members who have partici-
pated in this debate and offered their
criticism, mostly helpful, and also to
those who have given their support to
the activities of the Ministry.

Perhaps it will be remembered that
last year our Demands were not dis-
cussed. Demands are usually discus-
sed or pguillotined. Last year, our
Demands were neither discussed mnor
guillotined, but we underwent a sort
of intermediate experience. I do not
know what to call it because the rules
are silent on it. We were almost
strangled I ghould say. So., I wel-
come this opportunity that the House
has had to notice and review the
entire gamut of activities of this
Ministry, which, as was described by
one hon. Member, is concerned with
a very vital sector of the economy of
the country. '
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15.17 hrs.
[MR. SpPrAKER in the Chair]

In this House, tributes -ere paid to
the members of the defence services
who performed such valorous deeds
and who sacrificed their lives during
the recent  Indo-Pakistan  conflict.
While adding my humble voice in
praise of- those who defended the
honouy and integrity of this country,
I would like the House to remember
the part played by the oil industry
during that conflict.

Many had doubts whethey the o#t
industry would be able to sustain the
war machine. They had memories &
the last war, and many felt that the
oil industry might not be able to play
its part in fully going to the support
of the defence apparatus of this
country. There were also rumours
that the crude that we were getting
from the Middle Fast might be stop-
ped. But the fears were belied, and
the oil industry stood by the defence
forces of this country, and showed
that the war effort cannot suffer for
want of oil or oil products. I think
that ig a record which the House may
like to appreciate.

This was possible because of the
very vigorous activity of the Oil and
Natural Gas Commission. Tributes
were paid to the work of the Oil and
Natural Gas Commission. In the
eight or ten years it has been im
existence, it has turned out, I should
say, a rccord amount of work. K
started in a very small way, but we
were blessed with Juck, and we wene
able to strike oil.

While speaking on the effort in the
public sector to find oil in this country,
one cannot but refer to the ycomawm
service rendered by Shri K. D. Mala-
viya. He will be always remember-
ed as the man who spelt out and for-
mulated a coherent oil policy for the
country. But, having said that,
would also like to plead and place
before the House what we who had
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[Shri Alagesan])

the good fortune to follow him, are
doing. We are trying to build upon the
foundationg so well laid by Shri
Malaviyaji. Just as we recognise the
great services rendered by Shri Mala-
viyaji, I hope, though we are smaller
men, that Shri Malaviyaji will also
recognise and render support to us,
would recognise that we are trying
our best to build on the foundations
laid by him, and also extend his gene-
rous support to what we are doing.
The ONGC as it is called in the
Second and the Third Plans had in-
vested or spent about Rs. 150 crores
of which about Rs. 25 crores were
found from its own resources by the
sale proceeds of oi], and gas that it
produces. I should think that this is
a very gooq record. Just noy We are
taking out of the Ankleswar oil fleld
about 6,000 tons every day. We are
supplying Koyali refinery 3300 tons
and to the private oil refineries in
Trombay about 2700 tons This
comes to a rate of about two million
tons per year and we propose shortly
to increase this rate to 2'5 million
tons per year. This is about what we

can produce in the Ankleswar ail
fleld.
Similarly, during the second plan

period we were fortunate to discover
an oil fleld at Ankleswar and a gas
field in Cambay and another oil field
in  Rudrasagar. In this Plan there
were two or three oil fields discover-
ed in Gujarat, namely, Kalol, Nav-
gam, Katana and another oil fleld in

Assam, Lakwa. Apart from these,
there are several smal] gas fields
which were also discovered. In all

400 wells had been drilled till now
and the percentage of dry wells has
been fortunately very low. As I said
we were ‘blessed with luck. Last
year, the ONGC and Oil India Limit-
ed have produced oil upto about 3'5
million tons and this yecar it may go
upto 5'5 million tons. The ONGC
expects to reach a production of
about eight million tons by the end
of the fourth plan and thus will be
mble to meet at least fifty per cent of
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the crude oil needs of the country by
the end of the fourth plan when to
this is added the production that will
be made by Oil India Ltd. So also in
the field of refining, I think we have
got a gooq record to show. The
Nunmati refinery which was a public
sector refinery has been stabilised;
for two years it has produced up to
its capacity, namely, 3/4 million tons;
in 1965-66 it has made a profit of
Rs. 102 lakhs. The Barauni refinery
was commissioned sometime in July,
19684 and its production has been
stabilised at one million tons; recent-
ly the question was asked why we
could not produce more than one
million tons in the Barauni refinery,
Due to some limitation in the coking
unit, we are not able to do so but this
limitation will be removed within
three or four months and we shall be
able to refine about two million tons
of crude in the Barauni refinery.
Even before that ] am trying to see
that Barauni refinery reaches the
capacity of two million tons because
we are short in many products like
HSD and kerosene. There is g fur-
nace oil residue that comes out of the
reflnery which if used in the open
hearth furnace and for other purposes
should be able to replace furnace oil
and would also enable ug to put
through the second million ton. The
Indian Oil Corporation is engaged in
finding out market for this furnace
oil residue. When once that s
done we will be able to reach two
million ton capacity even earlier than
expected. The Koyali refinery has
reached one million ton capacity and
slightly more and within a period of
2-3 months it will reach the second
million capacity also. The Co-
chin refinery should have been com-
missioned last ycar but due to de-
lays that occurred in taking posses-
sion of the land by the American
parties concerned, we were not able
to commission it as was expected. But
I hope it will go into production in
July this year. When that happens
and the other refineries reach their
scheduled capacity, we would be pro-
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ducing in the public sector fifty per
cent of the oil produced in the coun-
try and when the Madras refinery,
for which we have entered into an
agreement this year, is commissioned
by the end of 1968, there will be
further increase in the share of the
public sector. Shrimati Renuka Ray
was anxious about Haldia. Negotia-
tions have almost reached a final
stage and we would be able to select
the partners who will help us in
putting up the Haldia reflnery and
conclude the agreement by the end
of May next, that is, next month. So,
Shrimati Renuka Ray may be as-
sured that we propose to go ahead

wit the construction of the Haldia
refirere Al as early as possible,
Since it u.mand in the Fourth Plan

is expectcd to go up to 25 million
tons, we also propose to put up a

refinery somewhere in the north-
western region of India. My hon.
friend from Rajasthan complained

that Rajasthan was being neglected.
In fact we are very vigorously car-
rying out the search for oil in Rajas-
than. A French company js doing
drilling there and if luckily it strikes
oi] there, oil refinery may come some-
where near the oil fleld and Rajas-
than’s interests in the matter of oil
refinery will be fully taken care of.

Some criticism had been voiced
against our marketing organisation;
I do not say there is no ground for
criticism and I would like it to be-
come more efficient than at present
so that in the distribution of kero-
sene and other products it is able to
do full justice and functions in a
way that there will be no complaint
about the distribution of these pro-
ducts. But the House will remem-
ber that IOC is not the only distri-
buting agency; there are private oil
companies and their marketing orga-
nisations which distribute about 80
per cent. I was saying that 1.0.C.
was doing well because from a mere
two lakh kilo-litres in the first year
of the third plan it distributed as
much as 32 lakh kilo-litres at the
end of the third plan That s,
its volume of business went
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up by 16 times; though the entire
business during the third Plan went
up by only 50 per cent, the IOC im-
proved its sales from a mere four
Per cent to about 20 per cent. But
even 50, it will be very clearly seen
that most of the distribution is in the
hands of the private companies and
I would just appeal to the oil com-
panies and the 10C to see that the
distribution work is carried on effi-
ciently and without giving room for
any complaint.

Shri Kashi Ram Gupta: Who is
responsible for the black market
price in diesel and kerosene?

Shri Alagesan: I appeal to the pri-
vate oll companies to see that their

agents and their dealers and sub-
dealers and retailers behave and
serve the public in a fair manner

during this crisis.

Shrimati Renuka Ray: In that case,
how can the West Bengal Govern-
ment ration and distribute if up to
80 per cent the private oil compan-
ies, .. (Interruption)

Shri Alagesan: I shall deal with it

when I come to kerosene. It can be
roughly said that out of 12 million
tons of oil products that are being

consumed, for six million tons we
depend on imported crude; for three
million tons we depend on our own
indigenous crude, and we have to
import another three million tons of
oil products. As the House knows,
during the middle of last year, when
the foreign exchange difficulties were
so acute, we decided to stop the im-
ports of oil products by the private
oil companies, and that gap had to
be filled up by imports from else-
where, The IOC began to import
necessary quantities of kerosene,
diesel oil and furnance oil and other
products from rupee payment coun-
tries, mostly from USSR and
Rumania, and 1 would like to Pay a
tribute to the IOC for having stepped
in and filleq that gap which was sud-
denly created, by not only getting the
necessary imports but also by distri-
buting them as far as possible in am
equitable manner {n this country.
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Shrimati Renu Chakravartty: You
should nationalise the foreign com-
panies; that is the answer; not pay-

ing tribute.

Shri Alagesan: In the field of oil
and in the related flelds of oil devel-
opment, namely, exploration, produc-
tion, refining and marketing, since we
have reached a e of indep
dence, we were able to take certain
steps with refercnce to the priaing of
both crude and oil products which
made us independent of the
rings of the international companies
in fixing prices. When we did not
develop indigenous production of oil,
when we did not develop indigenous
refining capacity, and when our mar-
keting organisation was not fully
developed, we followed a pricing
policy, with regard to both crude and
ofl products, which was tied to what
are called the posted prices in the
Middle East. These prices were So
posted and were so manipulated as
to benefit the international giant oil
companies. What we did was, since
these prices were high, we tried our
best to get discounts for these crudes.
Hven a cent per barrel meant a lot to
this poor country by way of a sav-
ing of foreign exchange, and so we
went on persuading and pressurising
oil companies to give us as muth dis-
count as possible. I would like to
tell the House that we succeeded to
a very great extent in this. In one
year, a¢ much as 16 cenis per barrel
discount were obtained for the crude
that we mostly use in our refineries.
This meant a saving, in thc whole
year of 1965 and in the first three
months of 1966, of as much as Rs. 7
crores. Now, while we were getting
these discounts and were happy that
we were saving foreign exchange, the
prices of the crude that we imported
were getting reduced. We found the
prices we paid to the oil produced by
the Oil and Natural Gas Commission,
and by the Oil India Limited were
getting less and less. That meant an
uneconomic price for the indigenous
crude. So, we had to deal with it,
amd we announced a pricing policy
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which came into effect from 1st Feb-
ruary, 1966. It was related to the
posted price and not {o the discount
that we obtained under it. By this
means, we were abie to obtain a higher
price for the indigenous crude which
wag produced by the Oil and Natural
Gas Commission. The price of oil in
the Middle East is much less than
what it can ¢ver be in this country,
for the reason that there, the oil-
wells produce much more oil than in
our country. Whereas the average
rate of production per well is only
30 to 60 tons per day hcre, there,
one well produces as much as 800
to 1,000 tons per day. So, there is
no comparison in the cost of produc-
tion between the oil that we produce
n India and the oil that is produced
in the Middle East andi which we
are importing. Hence, we had to
introduce a pricing policy which
would help the indigenous industry of
oil production, Similarly, we gave
up the principle of import parity with
reference to the price of oil products,
so that the economics of our indige-
nous refineries might improve. We
were able to take this step, because,
asg 1 said, we reached g measure of
independence and regained a measure
of initiative in the relateq fields of
oil production, oil refining and oil
marketing.

Shri Jashvant Mehta (Bhavnagar):
What about the price of gas which is
produced in  Gujarat? There is a
very wide disparity betwcen the
prices of the gas produced in Assam
and produced in Gujarat; the matter
was handed over to arbitration; may
I know what progress has been made
in the matter.

Shri Alagesan: I am more con-
cerned about the end of the arbitra-
tion proceedings. I am eagerly ex-
pecting the award by the arbitrator
because, in the meanwhile, the
Gujarat Government pays, I think,
only half the price that we asked
them to pay. I would like this award
to be obtained at the earliest possible
moment so that this question of prices
may be settled once for all and we
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shall be able to obtain whatever price
be under the law?

Shri Jashvant Mehta: What time

would it take to finish it?

Shri Alagesan: I was talking to the
arbitrator. 1 think the House knows
who is the arbitrator. He said he
would give his award as carly as pos-
sible. ] take it that he would be able
lo give the award, say, 1n a month or
two. I am expecting it at least by the
end of May. I would not like to
place a time limit because that would
not be reasonable, though it has taken
quite sometime now.

Now, the programme before us is
to incrcase this measure of indepen-
dence and obtain complete gelf-
sufficiency in oil. Hence, the ONGC
has provided for a very ambitious
programme and would like to spend,
if funds are available, up to Rs. 225
crores in the fourth Plan. They
would like to drill another 800 wells.
Not. only that. They would like to
explore in areas in which we are
now not able to explore because of
various handicaps. In this context,
the off-shore drilling about which
reference was made by hon. Mem-
bers  becomes very relevant, My
colleague, the Deputy
pointed out how Mr. Malaviya's sug-
gestion could no! be carried out. M.
NMalaviya, in fact, was simplifying the
off-shore drilling operation out of all
proportion. He said, only a steel
structure has to be crected—that can
be borrowed from somewherc—and
once that is done, we can ourselves
drill in the waters; it is so easy; we
need not take any collaborator witn
us and we need no! part with a
certain proportion of oi. that is to be
produced. May I say, even on land
we are not able to do thig drilling
quite independently? Most of the
activities of the ONGC by way of
drilling, explorfation and production
of oil are heing actively assisted by
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the USSR. We are having contract
darilling by French companies, Italiap
To explore and pro-
duce more oil, we have entered into
an agreement with BOC and foimed
a joint company called Oil Indis
Limited where Government of India
hold 50 per cent shares and the
British company holds 50 per cent
shares and to whom we have guaran-
teed a net profit of 9 per cent. Under
the commitment of guaranteeing a
net profit of 9 per cent to Oil India
Limited. the government has been
paying heavy subsidies to the com-
pany. In 1962, 1863 and 1964 we have
already paid a subgsidy of Rs. 11
crores. In 1865, we would be called
upon to pay a subsidy of another
Rs. 7 crores. So, nearly a subsidy of
Rs. 20 crores is being paid. To suggest
that this operation can be done with-
out anybody's assistance or without
any foreign collaboration, I think, is
to simplify the problem out of all pro-
portion to its real nature. Offshore
drilling is a very very difficult opera-
tion. To put up the floating platform,
from which you drill for oil in the
waters, it costs Rs. 3 crores. The
daily expenditurc comes to about
Rs. 50.000. Such off-shore drilling is
done more by Americans. Some of us
may not like the fact that Americans
are so forward in everything, but that
is a fact. Kven in Russia, they are
not doing this sort of drilling. They
create an artificial island by driv-
ing iron pipes and then drill. So, in
this very difficult off-shore expilora-
tion, we have willy-nilly to tuke the
help of others. It has been proved
that our off-shore areas contain large
reserves of oil. The Italian company
agreed to undertake off-shore drilling
in the Cambay area, but unfortunate-
ly, the platform was burnt out in an
occldent and a similar platform can-
not be procuredq from anywhere.
They say it will take a number of
years to build such a platform. That
shows the very arduous and difficuft
nature of off-shore drilling. We are
negotiating with a number of parties
in this regzard. I can give the assur-
ance to the House that whatever
collaborator we take finally, the tarms
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will be such as will not harm the
national interests of the country. But
I cannot give any assurance and
indulge in any bravado by saying that
I shall be able to do this job without
anybody's assistance. I have to take
the assistance of people who have the
know-how and capacity to fabricate
these things. In our country, we can-
not fabricate a floating drilling plat-
form for use in off-shore drilling
operations.

I should like to say a word about
the organisational aspect of ONGC.
This organisation has been function-
ing with some members and a Chair-
man. Its headquarters was decided
a8 Dehra Dun. But since its incep-
tion, as far as the Chairmanship is
concerned, it has had a very chequer-
ed course. For the first few years,
the then minister happened to be
Chairman. But it is a very dificult
job for a minister to administer, in
addition to his portfolio, the affairs
of a growing organisation like ONGC,
whose activities are spread almost all
aver the country. Then the Cabinet
Secretary became the part-time
Chairman of the Commission, which
was again not a satisfactory state of
affairs. Then the Chairman of the
Indian Refineries Limitedq was part-
time Chairman of the Commission for
a few months. Last year, from part-
time chairmanship we came to full-
time chairmanship. But still his loca-
tion was in Delhi and he could not go
to Dehira Dun for various reasons. I
am thinking of chosing a Chairman
who will go and sit in Dehra Dun,
coordinate the various activitieg of the
varioug branches of ONGC and see
ffat maximum results are produced.

In regard o the Indian Oil Corpora-
tion, we have got three definite units.
But i’ is something like what happens
at Prayap—the Ganga . and the
Yaumna go a long way without mix-
trig and then only get mixed up.
Similarly, the Refineries Division,
Marketing Division and the Pipelines
Divigion do not mix. Though under
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the Companies Act it is one company
each one is functioning in an inde-
pendent capacity. Here also I propose
to introduce some changes and vest
the Chairman with coordinating
powers. He will plan the activities.
of all the three wings coordinate
them properly and see that they are
carried out.

Shri Kashi Ram Gupta: What about
production of petrol being more than
the demand?

Shri Alagesan: We expori some of
it and we propose to use most of it
in fertilisers and petro-chemicals.

I will now turn my attention to
the private oil companies. Criticisms
were made by several members about
their activities. They have been here
for decades especially in the market-
ing field. A decade ago, they enterea
the refining fleld. In these two fields,
they have made huge profits,. Whiue
we wanted them to put up refineries,
government entered into what are
called refinery agreements with the
three private oil companies.  What-
ever was stated in the agreement was
very scrupulously observed by the
government. We are now at a stage
of our development when we have to
invite private foreign capital for the
growth of our economy. We  have
been inviting them and they have
been coming also. It is no use my
friends criticising it because our plan
itself is based on a certain amount of
foreign funds. When the fourth
Plan comes into shape, it will
disclose a need of as much as
Rs. 4,000 crores in foreign money.
We can get it in two ways, either
from private foreign parties who will
invest in this country in joint ven-
tures or by means of government to
government credit. Sg there is no
use shutting our eyes to these basic
facts. We have to get the aid of
foreign capital. These companies rep-
resent, in the wider field of oil, in-
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vestment of foreign capital. They
have had such fine treatment from us,
and now when we hear that private
foreign capital is shy, it is not pre-
pared Lo come to our country, 1 should
like to know what these companies
have been doing all these years. s
it not thcir duty to say that the
climate for foreign investment is very
good in this country, they have had
a very fair deal from the Government
of India and that they can recommend
to anybody {o come into this country
and to invest? My question is, have
they done this? I am sorry to say,
if you enquire, the answer will be in
the negative. This, I would very
respectfully point out, has™ been a
failure on their part. Out of sheer
gratitude they should have done this.
Actual facts bear out this fact that
they have had a very good deal, a
very fine treatment, a very fair treat-
ment, at the hands of our Govern-
ment, and yet they have not said that
this is so to others and taken any
steps to see that such of those who
are prepared to invest here would
be enabled to come to this country
and make their investment.

My hon. friend from Assam refer-
red to a newspaper report and said
that I should deny that I asked the
ESSO Company to come and partici-
pate in exploration. I am not going
to deny it because I said it. These
companies originally started with
marketing because marketing is the
most profitable of all activities, Then
they came to refining. Now, while
in the business refining they still
want to depend upon imported crude.
How are we going to attain self-
sufficiency unless we replace import-
ed crude, on which we have been
spending at fhe Tate of Rs. 40 crores
every year during the last five years?
Unless we replace this very costly
imported crude, from the point of
view of foreign exchange, how are we
going to reach self-sufficiency? It is
anly by making a more vigorous
search for oil in the country, whether
on land or off-shore, that we can re-
place this imported crude. And, is it
®ot the duty of these three companies,
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who have vast organisations behind
them, who have got accumulated skill
and capital, to help us in finding oil
in our own country? Why should we
go and ask others? It is these people,
who have Iived here, who have put
up business here, who have benefited
out of that business, who should help
us. I feql that 1 should not be forced
to go to other parties and invite their
collaboration and cooperation in
carrying out oil exploration. Hence -
I said that these companies have
failed in their duty in not cooperat-
ing with the"Government and finding
new sources of oil within the country
itself.

Then, Sir, there is the very vexed-
question of retr h t of per 1
that hag been indulged in by these
companies. The Government i8 very
sore about this. We recently ap-
pointed a committee which has just
given its report. We have not had
time to examine the contents of the
report and also the dissenting note
presented by the oil companies. It is
found that while their business has
gone on expanding, while their pro-
fits were increasing over a period,
they started retrenchment. of
course, they do not call it retrench-
ment, they do this retrenchment
under the name of voluntary retire-
ment. I wanted to persuade myself
that this voluntary retirement is real-
ly voluntary, but on the basis of facts
that are placed before me 1 am not
able to persuade ‘myself that this re-
tirement is voluntary, It is anything
but voluntary. It may have certain
temptations attached to it like lump
sum payment etc., but tThe flower of
Indian youth which flocked to the
service of these companies is bcing
let down. Not only the personnel
in the officer cadre but also people
lower down have been retrenched and
retrenched in large numbers, An-
other curious thing also hag becn
happening. While on one side re-
trenchment has been going on, on an-
other side recruitment also has been
going on. How are we to explain
this, Certainly, you cannot carry on
uneconomic operations for ever and
you can certainly retrench,
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Shri Sham Lal Saraf; Is it permissi-
be under the law?

Shri Alagesan: You can certainly
retrench if you define surplus and if
you locate surplus. But you are not
going to retrentch when Yyou also
recruit, That means you do not
declare any surplus, So, Row can
these two things go side by side? I
am not able 1o understand.

An hon. Member:
propuse to do?

What do you

Shri Alagesan: The Government
will be going into this question fully
and I hope whatever decisions Gov-
-ernment will reach the oil companies
will fully cooperaté in carrying them
-out. (Interruptions).

Shri Vasudevan Nair: Will you ask
them to suspend voluntary retire-
ment. (Interruption).

Shri Alagesan: I would respectfully
point out to the hon, lady Member
that to say that because 1 want
American collaboration and aid in
certain respects 1T am going to do any-
thing that may be unreasonable or
something that is dictated by others,
is to entortain a very very wrong
opinion of the Government.

Shrimati Renu Chakravartty: You
may want it, but the Government
policy wouly not allow it,

Shri Alagesan: I can assure her that
it will noy happen.

At Wiere WTw T 0 Ot
w1 duewe ofar ?

Shri Alagesan: The hon. Member
wag not present when I was talking
about Rajasthan. 1 have fully dealt
with Rajasthan,

The question of light diesel oil was
raised. This is constantly in our mind
and we are trying to improve the
supplies,
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Shri Alagesan: I should like to ex-
plain at length the position with ref-
erence to LDO. First of all we should
disabuse our mind of one thing. If
we imagine that all the LDO is going
for agrlcultural purposes, it i not a
statement of fact. The Energy Sur-
very Committee went into this ques-
tion and found that only 30 per cent
of LDO is going for agricultural pur-
poses and the rest is being used for
various other purposes, industrics etec.
Fven 50, we have been trying to meet
the demands of Maharashtra and
Gujarat. Here, in thig case, the fiscal
policy huas something to do with it,
with the abuse of this oil. We re-
duced the duty on light diesel oil
last August in the hope that the agri-
culturists will be bencfited, What
happened?  As soon as thé duty was
reduced, the consumption of this oil
went up by 50 per cent. When you
compare the consumption of August-
September-October 1964 with the con-
sumption of August-September-Octo-
ber 1965 you will find that the con-
sumption of light diesel oil shot up
by as much as 50 per cent, from
1,19,000 tons to 1,76,000 tons. So,
recently an additional duty of Rs. 60
was imposed. Even now the differ-
rnce in cost between HSD and LDO
ix as much as Rs. 350 per ton. So,
anybody who can manage to get a
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iruck load of 10 tons can easily n:ake
a profit of Rs, 1,000 in the black-
market. That is what is happening
to LDO. It is being used for a pur-
pose for which it is not intended. It
ix neing used in the place of HSD.
Ordinarily, you cannot use like
dicsel oil in trucks because there will
be .ver-carbonisation and the engine
will go bad. But, then the truck
owners compare the cosy of repairs
and :he  advantage in  price and
do not Lother about using LDO. We
are not able to stop it. Hence I have
reguest i the Members of Parliament
from Maharashita and Gujaray and
the Civef Minister of Gujarat to tell
t,y how much is actualiy need-
‘or agricultural™purposes, because
1 am prepared to meet that need fally.

Sari Jashvant Mehta: 25,000 tons
was committed by the Minister,

Shri Alagesan: I do not want to go
into the question of figures. I have a
lot of figures with me,

Shri Jashvant Mehta: You have
committed that 25,000 tons will be
dictributed every year.

Shri Alagesan: No commitment. 1 am
prepared to explain the position.

Shri Tulshidas Jadhav: For the in-
iormation of the hon. Minister 1 may
say that 35000 tons are required by
Maharashtra. The State Government
have conveved this information to the
’entral Government.

Shri Alagesan: When a commodity
is «carce, its demand is normally in-
flated, and for good reasons. 1 do
not quarrel with that. But that does
not mean that I should supply the
quantity asked for. Now I am plac-
ing before the House the fact that I
have satisfied the Chief Minister of
Guiarat and other  Ministers of
Gujarat and hon. Members of Parlia-
ment from ~both Maharashtra and
Gujarat about the quantities that 1
have to supply them. I am also
prepared to increase the quantity in
the agricultural season, which is from
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October to March. Now that geason
is nearly over. There may be some
standing crops in the month of April.
That is all....(Interruptions). )

Shri Tulshidas Jadhav:
rashtra it is up to June.

In Maha-

Shri Alagesan: I do not waht to be
interrupted. But I can assure the
hon. Member that I shall be sympa-
thetic to them and will give them as
much as possible.

But one curioug thing I should like
to mention. My hon. friend, Dr. Rao
is here. In Gujarat a power station
has been set up at Dhuvaran consist-
ing of four units with a capacity of
62.5 mw cach. Out of these units one
is not being commissioned for want
of load. 1 was humbly suggesting to
the Gujarat Government that they
should put up transmission lincg and
take electricity to their farmers and
supply them with’ power to run their
agricultural pump sets. What 1 am
saying is this. So far, Madras State
was a deficit State so far as requirc-
ments of food were concerned. To-
day it is a slightly surplus State. This
was achieved only by electricity and
nothing elsc. We do not have big
irrigation projects. We have no
Nagarjunasagar or Godavari-Krishna
as my hon. friend, Dr. Rao, has got
in Andhra Pradesh. Of course, 1 am
not minimising the difficulties of
other States. 1 am only saying that
we are prepared to give them furnace
oil for the consumption of that fourth
unit, and if they take steps, certain-
ly by getting all the things that have
to be procured, they can give elec-
tricity to the farmers and see that
agricultural production is increased.
I am not saying that untill such time
that they switch over to electricity I
will not supply them light diesel oil.
I shall supply them as much as
possible

Then T come  to the question of
kerosene. Thig question hag been
gone into great detail with represen-
tatives, with Ministers. ...
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Shri Kashi Ram Gupta: What about
the blackmarket price that the culti-
vators have to pay?

Shri AMagesan: The hon. Member
has made the same point for half a
dozen times now. I am coming to
that.

This question wus gone into in great
detail in consultation with the Minis-
ters and officers of various States. We
have now adopted a new system of
earmarking quotas to the various
States. Formerly, it went by supply
zones. Shri Vasudevan Nair was
complaining that the quota allotted to
Kerala was small. It is not as if IOC
is supplying more oil to Madras and
Andhra and less oil to Kerala. Each
State has been allotted a specific
quota. In the past, even though
quotag were allotted. the movement
did not reach the level of the quotas.
There were many cases in which
even though the quotas were allotted
the actual receipts were less than the
quotas allotted., What we are trying
to do now is to see that the quotas
actually reach the places. This will
g0 a long way to solve the difficulty.

Shri A V. Raghavan: How is it that
you are in a position to supply 10
litreg in Punjab while you are able
to supply only 3 litres in Kerala?

Shri Alagesan: 1 am making the
supply on the basis of consumption in
the year 1964. In the conlerence of
State Ministers a suggestion was made
that the fixing of quotas Of kerosene
should not be made on fHe basis of
1964 consumption but it should be
made 25 per cent on per capita basis
and 75 per cent on the basis of 1964
consumption. We are examining that
suggestion made at the conference.
If we are able to accept that basis fqr
allotting quotas, the quotas that are
now thought to be small in the case
of some States will increase and that
gricvance will disappear. I should
again like to emphasize this point that
this is more a question of distribution
and for dealing with blackmarket etc.
in distribution referred to by the hon.
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Member we have invested the State
Governments with sufficient powers.
under the Essential Commodities Act;
not under the DIR, mind you. There
ig only one difference. Under DIR,
it is applicable to all the States in
India. Under the Essential Commo-
dities Acf it is applicable to all States
except the State of Jammu and
Kashmir. So, we have asked the
Jammu and Kashmir Government to
issue corresponding orders in this re-
gard. So, we have placed sufficient
powers In the hands of the State
Governments now, Under these
various orders they can ration the
quantity of kerosene, they can fix the
price for kerosene, they can licence
the dealers in kerosene so that they
are able to check their accounts and
see that it is properly distributed and
so on. We have also asked the State
Governmentg to split these Statewise
quotas into Districtwise quotas and
see that even remote Districts, hilly
areas, for instance, as in the State of
U.P. also receive their supplies with-
out fail,

I now stop here and go to the very
important question of fertilisers and
the new pricing policy of fertilisers.

Shrimati Renuka Ray: You have
given 29,000 ki. for the month of April
and that wil] give only about 3 litres
per capita. So, it is much less than
the requirement,

Shri Alagesan: I have explained the
basis and 1 have also recently in-
creased the quota for West Bengal.
Now it comes very near to 30,000 kl.

Shrimati Renuka Ray: Even then,
it is less.

Shri Alagesan: In regard to the
question of fertilisers, there has been
a lot of misunderstanding about this
question. The standpoint of Govern-
ment and the justification for the new
policy has been so ably expounded
by some hon. Members who spoke in
this House, Shri Subramanyam, Shri
Ravindra Varma and also my col-
league sitting by my side, They have
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lightened my task and I want to
touch upon a few points,

It starts with the question of look-
ing at how much fertiliser we need
or we do not need. That we do not
need so much fertiliser does not take
you anywhere. Now, you have to
look at the question from the point
of view of food shortage in the coun-
try. What is happening? We are
going to get 10 million tons of wheat,
a colossal figure, a huge figure. It
will take so many ships to bring this

1 wheat and even if it comes under
rupce payment, under PL 480, the
freight has to be paid in dollars. It
is a huge quantity that we are import-
ing which will cost the country
Rs. 360 crores. The hon, Membere
have to decide in their mind: Are
we going to continue this dependence
with reference to foodgrains upon
other countries? We may depend on
-others for ofher Highly sophisticated
purposes, like, rare know-how for in-
<dustrial purposes or other things. Are
we going to depend for our daily
bread on other countries? The answer
will be an emphatic No' from every
hon. Member of this House and, I
know, from every Indian man and
woman in this country, 1f that is
understood, the need for fertilisers
will be immediately conceded,

Fertiliser happens to be the Kingpin
of the whole scheme of increasing
agricultural production in this coun-
try. It is by fertiliser alone that you
can reduce this dependence and final-
ly remove this dependence on others
for food purposes. So, it is 1n this
context that I appeal to the hon.
Members to look at this question.

Shri Sheo Narain (Bansi): You may
say something about the system of
distribution,

Shri Alagesan: In the matter of
fertilisers, 1 should like to highlight
one very important step that my
Ministry has taken. Uptill now, we
were not in the possession of know-
how for the manufacture of fertiliser.
Recently, we have entered into agree-
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ments by which we have come into
the possession of know-how for the
manufacture of urea, for the manu-
facture of ammonia, for the naphtha,
for the gas purification, For the re-
formation whole range of process,
starting from naphta upto urea syn-
thesis, we have purchased know-how
from two parties, Monte Cartini of
Italy and the Power Gag Corporation
of UK. This gives an opening into
the whole process of fertiliser manu-
facture by which we can, year after
year, develop our own know-how and
our own processes. The different pro-
cesses that you hear of, in this con-
nection, are, in the uitimate analysis,
one process obtdined by sturting with
and then going on refining it until
you arrive at other improved process-
es. Once we have purchased the
know-how, Indians themselves will
have an opportunity to improve upon
that know-how. We have acquired
it and it is this acquisition whith, I
think, is a very important land-mark
in the history of fertiliser production
in the country.

Another very important decision
taken was—it has been hailed by hon.
members like Mr. Vasudevan Nair—
to execute the two projects of Durga-
pur and Cochin with our own resourc-
es; whether we get suppliers’ credit
or not, whether we get foreign ex-
chang2 from other gources or not, we
have proposed that we should go
ahead with these two projects, spend-
ing money from our own free foreign
exchange resources,

Shri Vasudevan Nalr: Wc¢ support
all good things.

Shri Alagesan: I thank the hon.
Member. I appreciate some discrimi-
nation,

This is also a step in the right direc-
tion and this will give enormous
opportunities to Indiun personnel, to
Indian engineers, techniciars  and
chemists, to build these two factories
and gain confidence and assurance in
themselves. Once we are able to put
up these two factorics on our own,
we will gain confidence and we will
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[Shri Alagesan]

be able to o ahead and we will be
able to (axe Tulure projects of even
groaler magnitude in the hépe and in
the sure e onfidonce that our own men
can do the job.

Shri K. N. Tiwary (Bagaha): Will
he please explain why our price of
fertiliser is the highest in the whole
world?

Shri Alagesan: I am coming to that.

Shri Malaviya and the lady Mem—'

ber, Shrimati Tarkeshwari Sinha—
she is not here—pointed out that we
do not need fertilisers. But what is
it that we need? The hon. members
who come fiom various States have
only to go to their Chief Ministers to
knew as tohow much fertiliser they
need. .

Yesterday I was talking to the Chief
Ministé’ of Tttar Pradesh, the State
from which the hon. Member, Shr:
Malaviya, hails. She said, "I am not
satisfied with your two factories—one
in Kanpur and the other in Gorakh-
pur; you give us another fertiliser
factory in Mirzapwr™, That was her
demand.

The hon. Members from Madhya
Pradesh are sore that the Korba fer-
tiliser project has been given up:
whether it is coal-baséd or naphtha
based, as the hon. Member, Dr. Singh
spoke, they want a fertiliser project,
my arguing and telling them that this
coal-based project is uneconomical
because it costs much more in capital
cost and otherwise, will not convince
them; they are not prepared to be
convinced; they want g fertiliser
project.

Take the State of Mysore. They
are very sore that a Yactory has not
been put up in Mangalore yet. ‘Lhe
factory for Mangalore was licenced
more than six years ago, but it did not
come up.

In regard to Bihar, even though the
first fertiliser factory was put up in
Bihar—in Sindri—they want more
projects, The Chief Minister of Bihar
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was very much dissatisfied with me
when I said that the fertiliser factory
in Baraunl was likely T come up in
the last y.ar of the Fourth Plan. He
was very much”dissatisfiej and he
wanted me to put up the factory im-
mediately.

In the face of all these facts, trutn:
and realities, am I to go by th:
advice of Malaviyaji and give up the
entire fertiliser programme that ha:
been framed? \

Some hon. Members: No, no.

" Bhr Rajaram: When they become
raspective
States, then they will also come and
ask for fertilisers,

Shri Alagesan: Even before becom-

ing a Chief Minister, Shrimat: Tar-
keshwari Sinha unconsciously was
pleading for the Barauni fertiliser

factory. Then she realised that sie
was going very near the precipice and
very rapidly withdrew. While mn one
breath she did not want any more
fertiliser, in another breath she wus
pleading for a factory In Bihar.
Everybody wants fertiliser. ...

Shri Brij Raj Singh-Kotah (Jhala-
war): What about Rajasthan?

Shri Alagesan: The trouble with
Rajasthan is that it has got two at
one place.

Shri Brij Raj Singh-Kotah: We
have a tremendous potential in
Chhambal commanded area.

Shri Alagesan: We wish that at
least one factory comes there. [ am
doutful about one party.

That ig the position with regard to
fertilisers.  Everybody wants a fac-
tory. These 24 million tonnes will
not be sufficient. We will have to
think of another 3 milfion tonnes and
what is the cost” Some hon. Mem-
ber—I think it was Mr. Varma—was
anxious that we should be careful
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about repatriation of money; by invit-
ing these foreign companies, it was
feared u lut of money is bound to be
repatriut_.d. Now, I should like %
sty thot when we complete this pro-
gromme of 2.4 million tonnes in ferti-
lisers, when ail these go into  full
procduction, we have calculated that
the repat:iation would be only to the
tune of about Rs. § crores per annum.

Shri S, M. Banerjee (Kanpur):
What about the Kanpur project?

Shri Alagesan: The Kanpur pro-
ject has bheen licensed, and I am

assureq that it will go into produc- -

tion before the end of 1969. It is
the biggest project so far taken up
in India, and it wil] produce about
200,000 tonnes of nitrogen; it will
produce 450,000 tonnes of urea.
Even i we are thinking and plann-
ing for an additional capacity of 3
million tonnes in nitrogen, let us find
out what this costs. Based on the
estimates of the Kanpur fertiliser
project, the 3 million tonnes fertiliser
project will cost on the whole Rs. 600
crores, of which Rs. 240 crores will
have to be in forcign exchange, of
which Rs. 80 crores in foreign ex-
change will form the equity part;
even a clean 20 per cent on this Rs. 80
crores ,if it is repatriated, will come
only to Rs. 16 crores per year. So,
it is not g question of repatriation,
but it is a question of getting the
fertilisers. Today, how much urea
do we produce? We produce only
26,000 tonnes .a mere 26,000 tonnes.
And the cost comes to Rs. 1.3 crores.
We have imported this year about
300,000 tonnes of urea, ang the cost
came to about Rs, 15 crores. 1f our
plan goes through, if our programme
is fulfilled, at the end of the Fourth
Plan, we shall have 3.5 million ton-
nes of urea and that will mean a
foreign exchange saving of Rs. 175
crores. So, it is a question of pro-
ducing more fertilisers and yet more
fertilisers and appeasing or satisfying
the fertiliser-hunger that is there in
the country today. The present-day
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prices of fertilisers are very high by
any standard. An hon. Member had
raisedd thiy question. The prices are
double of what is obtaining else-
where. For one tonne of urea today
the Indion farmer has to pay al his
door Rs. 615. Elsewhere it ig avail-
able for Rs. 200 or Rs. 250. And even
this is not the price that he finally
pays. l¢ he happens to purchase this
very scarce commodity in the black-
market, | am told, the Andhra farmer
is prepared to pay as much as Rs.
1000 per tonne. Why is there this
blackmarket? It is there because the
commodity is 80 scarce and it is not
available in sufficient quantities in
the country.

Shrimati Vimla Devi (Eluru): You
can get any amount in the black-
market.

Shri Alagesan: The only remedy
is to increase production of fertilisers.
Otherwise, there is no meaning in
fixing prices. In Trombay, we fixed
only a price which is equivalent to
the import price; for our nitrophos-
phate, we fixed only Rs. 380 per
tonne. We sell to the Maharashtra
Government at this price. They fix
a margin of Rs. 45 for various pur-
poses, and sell it through their co-
operatives. But I am told that it
does not reach the hands of the
Maharashtra farmers at this price; it
reaches their end at twice and thrice
this price. 8o, it i3 no use saying
that I shall fix the prices; you may
fix your own prices,........

Shri Vasudevan Nalr: That is the
defect of your distribution machinery.

Shri Alagesan: The commodity is
80 scarce that anybody will pay more
for it. Though ultimately it has to
go only for agricultural purposcs, yct
somebody who can pay more und out
of all proportion to its real ccust alone
will be using it. So, the only remedy
ig to increase the production of ferti-
lisers, and see that this dependence
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[Shri Alagesan]

for good purposes on others is once
and for all done away with.

Shri K. N, Tiwary: Are you think-
_ing of changing the method of distri-
bution?

Shri Alagesan:
“that.

I am coming to

‘Shri Vasudevan Nair: What about
‘the managing rights?

Shri Alagesan: 1 shall take up
‘distribution to which you took excep-
tion. It is assumeqd by some hon.
Members that by giving distribution
rights 1 am conferring a favour on
the company. It is not so.

Shri K. N. Tiwary: That is not my
point. B the dity is
very scarce and that is available
mostly in the black market, is Gov-
ernment thinking of having some
method of distribution so that it may
reach the agriculturists?

Shri Alagesam: There are two
<hannels we have devised for distri-
bution. | shall explain presently.

1626 hrs.
{Mgr. DEPUTY-SPEAKER in the Chair].

The fertiliser factory in Kerala is
having its own distribution organisa-
tion, anq it does its own promotional
activity. The farmer is helped with
advice on his soil conditions, on what
sort of mixture should be used in
his field and so on and .5 forth. The
factory also makes an attemot to see
that the fertilisers reach the farmer
in time. This is a very big improve-
ment upon the position which obtains
today in the rest of the country,
where the Central Fertiliser Pool
tokes up the entire preduction of fer-
tiliser and allots the fertilisers to the
various States, and il is being dis-
tributed through co-operative and
<imilar ageniies. The Central Ferti-
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liser Pool, I should tell the hon.
House, has made a profit of Rs. 43
crores in thig bargain. I was re-
marking the other day to some
friend of mine that instead of the
Government subsidising the farmer,
in this case the farmer has been sub-
sidising the Government, and to the
tune of 43 crores. If thig at
least had been done by a public sec-
tor organisation, the money would
have been theirs, but now the entire
amount has got merged in the Con-
solidated Fung of India. It has been
consolidated, but it is not available
to us. So, to say that the present
position is more favourable to the
farmer is not true.

So, we want to bring about a
change in the situation by throwing
the onus of distribution of the ferti-
liser on the producing plant itself, so
that they will cultivate a clientels,
they will go to the farmer, they will
advise him, they will know his needs,
they will know what he necds at
what times. We want to throw this
responsibility on the producing units.

As regards the prices, whether they
will be runaway prices, it is just not
possible. If the cost of production in
the existing units is round about
Rs. 500 per ton,—it is not as if all the
new units are going to be in the pri-
vate sector only, they arc going to be
in the public sector also—the cost of
production in the new units will be
round about Rs. 300 per ton only. So,
1 am expecting that instead o{ urea
selling at Rs. 615 per ton, it is bound
to sell round about Rs. 450 or at the
most Rs. 500 per ton.

What is more, since urea will be
available in much larger quantities
than what is available now, there wil}
not be any blackmarketing. It will
be available for the same price to the
farmer, and it will be available in
time.

So, the¢ new policy wants to bring
about a situation by which the avail-
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ability of fertilisers is increased, the
price of fertilisers js rerduced, and
this fertiliser is placed in the hands
of the farmer at the proper time.
This is the threefold objective of the
new policy, and instead of welcoming
this new policy, 1 am very sorry to
hear voices condemning this new
policy.

Then, something was said about 30
per cent of the production being
taken over, how the prices will be
fixed ctc. Shri Malaviyaji himself
pointed out that there is going to be
a large glut in the worlg production
of fertilisers, and so, he said, we
could import all over fertilisers,
which is a very shortsighted policy,
of course, but we will have to import
even then some fertilisers, The
importeq fertiliserg will be available
at 3 much smaller price. It will be
Ppossible for me to so arrange the
market, and manipulate the market
‘that the private producer does not
rexploit the poor farmer. With my
production in the new Cochin factory,
I can so manupulate the price and see
that the prices are reasonable in
Madras, Vizag and Bangalore. Simi-
larly, with my production in Durga-
pur, I can see that the products of
the Kanpur private factory are sold
at a reasonable price because I shall
have the production at Durgapur,
Sindri, and Gorakhpur in my hands.
Nvbody need entertain the fear that
the private fertiliser producer will
‘exploit the market and take more
money out of the poor farmer than
what he is paying for the fertiliser
‘today. I say that under the new dis-
pensation, the poor farmer will pay
much less for fertiliser than what he
is paying for it today.

I may need a little more time, Sir,
to deal with pharmaceuticals. The
‘question of producing life-saving
<drugs at reasonable prices was rais-
ed. In this fleld I can say that we
have made phenomenal progress; we
have done very well indeed. In 1948
We were producing next to nil in the
country; today we produce drugs
worth Rs. 130 crores and by the end
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of the fourth plan we shall produce
drugs worth about Rs. 250 crores. In
the last flve years our imports have
come down from Rs. 11 to Rs. 8 crores
ang our exports have risen from &
little less than on crore to a litile more
than two crores. Based on this over-
all picture, I should say that in the

pharmaceutical field we have done
very well. But there are certain
firms which are entirely foreign-

owned and I made an appeal to them
sometime ago that they should take
in at least to the tune of 40 per cent
Indian participation in their equity
base. There are flve firms or so
which are cent per cent foreign-
owned; about g dozen or so
firms 80-95 per cent foreign-owned
with a very small portion of Indian
capital. We are in the process of
making these firms take in a larger
proportion of Indian equity. To some
extent we have succeeded angq we
propose to succeed to a greater ex-
tent in the future. The question of
public sector units under the IDPL
wag raised, more especially the ques-
tion of producing more instruments in
the Madras surgical instruments fac-
tory. It is our purpose, after stablis-
ing production as per the present pro-
gramme, to expand the factory and
include other items as well. Shri
Vasudevan Nair referred to the
Phyto-chemical plant. It {s unfor-
tunate. We have answered many
questions on this matter. He called
it abortion; I will not say it is an
abortion. ,Just a marriage was ar-
ranged, and even that cost us a bit;
but the marriage was calleg off; there
was not abortion; it was not even
fully conceived

Shri 'Vasudevan Nair: Called off by
which party? Can't yoy have some-
thing else there?

8h#i A, V. Raghavan: The Kerala
government spent Rs. 13 lakhs on
that; will the central ministry make
good that amount?

Shri Alagesan: That is very unfor-
tunate, and as 1 told the House in
the beginning, we also spent some
money, about Rs. 13 lakhs to Rs. 14
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lakhs. The whole thing will not be-
come infructuous because the facili-
ties created can be used.

Then the question of the expansion
of Cochin and Gauhati refineries was
mentioned. After we reach ful] pro-
duction in Cochin and after finding
out the possibilities the Cochin refi-
nery can be expanded but not now.
Similarly, as I have explained to the
hon. Member from Assam even now,
we cannot sell the products coming
from the small unit in Gauhati with-
in the borders of Assam; we have to
take them elsewhere and we incur a
big loss by way of what is called
under-recovery of freight. So, this
question has to be considered in that
context.

Shri Vasudevan Nair raiseq the
question of furnace oi] for the Cochin
plant. My hon. colleague Dr. K. L.
Rao is here. I am prepared to re-
view the question angq if further
quantitiecs of furnace oil can be
spared for the purpose of adding te
this unit, I am prepared to consider
it and consider that sympathetically
also. .

Then, Shri Vasudevan Nair also
raiseq the question of high rents in
Calcutta. I do not now what amount
of rent is paid. But it is paig at the
official rate. Whether at Delhi, or
Bombay or Calcutta or Madras, what-
ever the Estate Department or the
PWD has fixed, that rate is paid.

1 would not like to take more time
of the House. I am very grateful to
.hon. Members who have participated
in this debate.

Shri Vasudevan Nair: What about
the people who face retrenchment
after the refinery comes into opera-
tion at Cochin?

Mr. Deputy-Speaker: Order, order.

Shri R. S. Pandey (Guna): Just
one question, Sir, just a second. Long
ago, a decision was taken by the
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Government of Inida regarding ferti-
lisers baseq on coal in Madhya Pra-
desh. Expert opinion wag invited and
ultimately, they came to fhe conclu-
sion that coal-based fertilisers will be
costly; taking into consideration the
need for fertilisers which are badly
needed in the country, what does it
matter if the price is a little more?
Please give us a coal-based fertiliser
factory in Madhya Pradesh at Korba.
and also a naphtha-based factory.
May I know what is the decision of
the Government in the matter?

Mr, Deputy-Speaker: The hon.
Member might table a question.
Shri Alagesan: 1 would not like

the hon. Member's question to go un-
answered. We had a discussion with:
the MPs hailing from Madhya Pra-
desh on this very question. I ex-
plained to them that as this Parlia-
ment knows, the capita] cost of the
coal-based plant is about 20 to 25 per
cent more than the capital cost of a
naptha-based plant. Having said
that, we also informed the Members
hailing from Madhya Pradesh that
just now ap experiment is being car-
ried on in Germany by which it may
turn out that the coal-based method
may also prove to be economic.
When we are in  possession of full
facts, we are prepared to consider that
also.

Shri R. S. Pandey: Thank you very
much, Sir,

Mr. Deputy-Speaker: Shall
all the cut motions together?

I put

Several hon. Members:

Mr. Deputy-Speaker: I shall now
put all the cut motions to the vote of
the House,

Yes.

All the cut motion were put and
negatived.

Mr. Deputy-Speaker:
tion is:

The ques-

“That the respective sumgs not
exceeding the amounts shown in
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the fourth column of the order
paper, be granteq to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1967, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos 51, 82 and 136 relat-
ing to the Ministry of Petroleum
and Chemicals.”

The motion was adopted.

(The motions for Demands for
Grants, which were adopted by the
é.ok Sabha, arc reproduced below—
d.).

DemAND No. 81—MmNrsTrY OF PeTRO-
LEUM AND CHEMICALS

“That a sum not exceeding
Rs. 16,80,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1967, in respect of
‘Ministry of Petroleum and Che-
micals".”

DemaND No. 82—OtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
PERTOLUEM AND CHEMICALS

“That a sum not exceeding
Rs. 6,24,42,000 be granted tothe
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure of
the Ministry of Petroleum and
Chemicals.'”

DemaAND No. 136—CArrTAL OUTLAY OF
THE MINISTRY oF PETROLUM
AND CHEMICALS

“That a sum not exceeding
Rs. 17.38,38,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1867, in respect
of ‘Capital Outlay of the Ministry

’ v

of Petroleum and Chemicals’.

CHAITRA 21, 1888 (SAKA)

D.G. (1966-67) 10372

MINISTRY OF IRRIGATION AND POWER

Mr. Deputy-Speaker: The House
wil] now take up discussion and
voting on Demand Nos, 67 to 69, 132
and 133 reiating to the Ministry of
Irrigation and Power for which six
hours have been allotted. Hon. Mem-
berg desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicating which of
the cut motiong they would like to
move.

DeEmMAND No. 67—MINISTRY OF IRRIGA-
TION AND POwERr

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 23,97,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
wil] come in course of payment
during the year ending the 31st
day of March, 1967, in respect of
‘Ministry of Irrigation and Pow-
er.”

DeEmAND No. 68—MuLtr-purrosg River
SCHEMES

Mr.- Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 1,34,37,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Multi-purpose River Schemes'.”

Demanp No. 68—OtHrR Revenur Ex-
PENDITURE OF THE MINISTRY OF IR~
RIGATION AND POWER

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 6,00,01,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respeci of ‘Other Revenue Expen-
diture of the Ministry of Irriga-
tion and Power'."”





